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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

AT NEW DELHI

O.A. NO, 397 /2025

IN THE MATTER OF:-

Edenburg City Residents & Plot Holders Welfare Association

...Applicant

Versus

State of Haryana & ors.

...Respondents

Reply on behalf of Director, Town & Country Planning, Haryana,

é ;’gﬁ C@ ' Chandigarh (Respondent no. 2).

S0 00? 2 AFFIDAVIT
ommissioner <2 |

Faridabad /.= } - ;
: (‘)j I, Devender Pal, Senior Town Planner, Faridabad do hereby

. S‘érlemnly affirm and declare as under:-

That I am fully conversant with the facts of the case and competent to

swear this Affidavit.

1. That the present Original Application (O.A) has been filed by the
Resident Welfare Association of Edenburg City, Sector-91,
Faridabad raising the issues of non-functional of main sewer line,

storm water line and contamination of ground water due to




untreated sewerage being put up leading to vector borne diseases
and fuel smell and everyday dumping of almost 300 tanker/sewer
water from the vicinity on which is causing the environmental
issues along other issues relating to the colony in question, which
is part and parcel of licensed colony to be developed as residential
plotted colony under licenses issued by Town & Country Planning,
Department, Haryana in favour of M/s Durga Builder Pvt. Ltd. and
1ts associates companies as per provision of Haryana Development
and Reguldtion of Urban Area Act, 1975.

That this Hon’ble Tribunal vide order dated 07.08.2025 sought
response frozﬁ the respondents i.e. State of Haryana through Chief
Secretary, Director, Town & Country Planning, Haryana,
Commissioner, Municipal Corporation Faridabad, Haryana, State
Pollution Control Board (HSPCB), Government of NCT of Delhi,
Chief Administrator, HSVP, Panchkula.

That the su’r;stantial relief claimed in the O.A. are against the Town
& Country F'lanning Department, Haryana are as under:-

* To provide functional sewer line to the applicant.

To provide functional storm water drainage system.
¢ To provide portable water.

* To provide 30 mtr. wide road

In this regard, the brief history of the licensed colony

ground of the matter is as under:-
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I1.

[I1.

The applicant association consists of the residents of
Edenburg City, Sector-91, Faridabad forming part of
license no. 1-3 of 1991 dated 17.12.1991 and license no.
65-68 of 1992 dated 26.06.1992 granted for development
of Residential Plotted Colony in Sector-91, Faridabad in
favour of Durga Builders Pvt. Ltd. and its associate
companies.

The issue regarding, allotment of plots, finalizing the
claimants as well as other issues including development of
the colony was sub-judice before the Hon’ble Supreme
Court of India in Writ Petition Civil no. 876 of 1996 titled
as Okhla Enclave Plot Holders Welfare Association V/s
Union of India and Others and Writ Petition Civil no. 1 13
of 1996 titled as Okhla Enclave Joint Action Committee
V/s UOI and others. Presently, those issue are being
considered by the Hon’ble Special Committee appointed by
the Hon’ble Supreme Court vide order dated 27.01.2016.
The Hon’ble Supreme Court vide order dated 27.01.2016
referred the matter to arbitration. Justice Vikrainajit Sen,
former Judge of the Supreme Court was appointed as the
sole Arbitrator. The Ld. Arbitrator sought the directions of
Hon'ble Supreme Court on some questions. The Hon'ble

Supreme Court while deciding those questions, passed




V.

judgment dated 03.10.2019 (Annexure-1) and cleared that
proceedings are not in the nature of arbitration within the
meaning of the Arbitration and Conciliation Act 1996, but
essentially, in the nature of a Special Committee
constituted by the Hon'ble Supreme Court of India.

The vide said judgment, the Special Committee has been
directed to decide the number of eligible allottees under all
categories, to determine the Cost of Development Works
per Square meter and to apportion the total cost amongst
the eligible plot holders depending on respective plot size.
The Special Committee concluded each and every issue
involved in the said matter and submitted its report dated
16.01.2023. The said report accepted by the Hon’ble
Supreme Court vide order dated 11.07.2023. However,
several applications were filed by allottees of different
categories praying for redressal of their grievances, who
could not approach to the Hon’bleSpecial Committee in
time. Accordingly, Hon’ble Supreme Court vide its order
dated 25.04.2025, decided all the pending
applications.Specifically, while deciding the I.A. no. 76802
of 2023 in ML.A. (D.) 21286 of 2020, the Hon’ble Supreme

Court has also opined in para -20 as under :-
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‘out of these 492 allottees other than the 12
allettees who had subjected themselves to the
Special Committee for scrutiny i.e. the remaining
480 allottees must subject themselves to scrutiny
to ascertain whether their claims/ sale deeds are
legal and valid. For this purpose, the allottees
are directed to appear before the Scrutiny
Committee to determine their eligibility within
Jour weeks from date of this order, since all are
represented through their association and
counsel. Further, for those who have sale deeds,
the Scrutiny Committee can determine the
legality of the sale deeds and for those who do
not have sale deeds, the Scrutiny Committee
may apply the conditions laid down in the
procedural order 07.05.2016. The composition of
thé Scrutiny Committee will include the
representative of the association to which these
allottees belong to. Once theeligibility of these
allottees is.deteﬂnined; the same may be placed
before the Special Committee for hearing
objections. Once a final list of eligible allottees is
Jfinalized by the Special Committee, the State of
Haryana can proceed with the demarcation of
plots for all eligible allottees who find mention in
the final list of eligible allottees prepared by the
Special Committee. Further, in a case where the
sale deeds have been found to be illegal, the
State of Haryana may proceed in accordance
with law to cancel the sale deeds. While the

allottees who claim to have valid sale deeds



must present themselves before the Scrutiny

Committee to determine the legality of their sale

deeds. Further, in respect of sale deeds that are

found to be legal and valid, demarcation must be

done and development charges. etc., must be

collected in terms of the order of this Court dated

03.10.2019. The IA is disposed of accordingly”.
It is pertinent to mention here that in writ petition civil no.
113 of 1996, the Hon’ble Supreme Court vide order dated
14.12.2007 (Annexure-2) has granted the prayer of the
petitioners (492 nos.) for directing the Department to
approve the proposed building plans of petitioners and
enable them to construct their houses on their respective
plots. In compliance of said order, the building plans and
the occupation certificates have been approved/ granted
on the plots qua the petitioners only. It is pertinent to
mention here that all allottees including member of
Applicant RWA here in were very well aware with the ‘basic
amenities’ available while constructing & occupying the
property for residence and their possibilities in future. In
view of disputes pending before Hon’ble Supreme Court of
India Special Committee appointed by Hon'ble Supreme
Court. Hon’ble Apex Court vide judgement dated

03.10.2019 passed in the writ petition civil no. 876 of 1996

has directed the developer company to deposit amount
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against license renewal fees and for expenses spent on
watch and ward of the colony (recorded at para no. 58 of
Hon’ble Bupreme Court order 03.10.2019 under the sub
heading of other observations relevant for determination of
the issue). The same has been conveyed to the concerned
colonizers vide DTCP memo no. 16.12.2019. The developer
company failed to comply with the memo dated 16.12.2019
Accordingly, Directorate vide office memo no. LC-108-
JE(SK) -2023/6113 dated 01.03.2023, requested Deputy
Commissioner, Faridabad to recover the outstanding dues
of Rs. 21,86,97,901/- (as on 28.02.2019) on account of
license rene'wal fees and Rs. 1.25 crores (Till August 2019)
against watch and ward expenditure for the licensed area
in compliance of the order dated 03.10.2019 passed by
Hon’ble Supreme Court of India in WP (C) 876 /1996 Okhia
Enclave Plot Holders Welfare Association and Ors. Vs
Union of India and Ors. Further, in compliance of
directions oi Spécial Comimittee given in its report dated
16.01.2023, fresh re-revised layout plan of phase I, Okhla
Enclavs, Sector-91 has been prepared and got approved in-
principaliy by Directorate vide memo no. ZP-2-

I1/PA/(DK)/2025/23967 Dated 25.06.2025.

&



In compliance of the Hon’ble Supreme Court order dated
25.04.2025, the Scrutiny Committee comprising the STP
Faridabad, DTP Faridabad and representative of Deputy
Commissioner, Faridabad, has submitted its report to Hon'ble
Special Committee vide STP, Faridabad office memo no. 1856 dated
02.09.25, which is still under consideration/to be finalized by the
Special Committee for successful claimants. In this regard, 03
meetings have been held by the Special Committee with the
Residents Welfare Associations and procedural order no. 42, 43 &
44 also stand issued accordingly. In the parallel development, the
various plot holders submitted their representations challenging
the in-principally approved re-revised layout plan. This issue is also
yet to be deliberated before the Special Committee in the next
meetings.

In view of the above, the department at this stage is not able to
carry out development works in the colony till the finalization of
layout plan of Okhla Enclave, Phase- I & II, sector-91, Faridabad
and payment of due charges either by the colonizer or by the eligible
respective plot owners, as may be apportioned by the Hon’ble
Special Committee.

The applicant association submitted a representation dated
28.04.2025 (Annexure-3) in the O/o DTCP, Chandigarh stating

that the Hon’ble Supreme Court vide order dated 25.04.2025 has
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given the instructions to the Department to make layout plan of the
colony and for that demarcation of area is to be done by the
Department. Further, it was mentioned in the representation that
the said demarcation can only take place when the sewerage water,
which is entering/being put into the area to be stopped and further
prevent it from enteriﬁg the land and the water already staged in
the area to be taken out and debris be clear by the concerned
agency i.e. Municipal Corporation Faridabad.

The applicant association also submitted another
representation dated Nil, received in this office on 07.05.2025
{Annexure -4) (which has been mentioned on date 06.05.2025 of
Synopsis with List of Dates of OA No. 397 of 2025) mentioning that

compliance of above menticned order dated 25.04.2025 cannot be

. complied (Demarcation of plots) unless the sewerage water is not

Stopped from entering the land as per the said representation,

;qundreds of tankers of sewerage water are being emptied in the

" said license granted land.

Both the representations V\.fere examined and a site visit was
fixed witk Superintending Engineer, HSVP Faridabad &
Superintending Engineer, Municipal Corporation Faridabad on
16.10.2025 in order to ascertain the ground situation.

That with regard to issues of dumping waste, temporary illegal

marketl of selling debris and sale of meat, it is submitted that
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regular vigil is being kept by the Enforcement Wing of the
Department to curb such activities. A regular action is being taken
by the Department during the various demolition drives conducted
in the recent part since October, 2024. During recent drives,
approx. 12 acres of licensed land (2 of phase-1 and 10 acres of
phase-1I) has been cleared. During the said demolition drives
approx. 23 DPC/boundary wall, approx. 25 structures /under
construction structures and approx 100 temporary structures
(including meat market, building material vendors, others shops)
were demolished. The area from which encroachment
/unauthorised construction was removed is superimposed upon
the layout plan of phase -1 & Phase -II of Okhla Enclave, which are
attached as Annexure-5. Supporting demolition photographs are
attached as Annexure —6. It is informed that to save the licensed
area from encroachment the department has deputed a private
security agency/company for strict vigil in the area and report
immediately for any such happening/activity.

That regarding, the external development works, it is informed that
as per clause 2(g) of Haryana Development and Regulation of Urban
Area Act, 1975 —

“oxternal development works” shall include any or ail
infrastructure development works like water supply,

sewerage, drains, provisions of treatment and disposal

of sewage, sullage and storm water, roads. electrical
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works, solid waste management and disposal,
slaughter houses, colleges, hospitals, stadium/sports
complex, fire stations, grid sub- stations etc. and /or
any other work which the Director may specify to be
executed in the periphery of or outside colony/ area for

the benefit of the colony/area.”

The responsibility to provide and maintain such external
development works lies with Haryana Shahri Vikas Pradikaran
(HSVP) and Municipal Corporation of Faridabad (MCF), as per
EDC deposited with them. The extent of external development
works executed stands recorded in para no. 30 of Hon’ble
Supreme Court judgement dated 03.10.2019 and the detailed
status till date as received vide S.E. HSVP memo dated 28.01.2022

is as under: -

a. Sewerage work- Approx. 4 Km. sewer line stands laid for
carrying out the sewerage effluent from Okhla Enclave
Phase — 1 & 2 up to sewerage disposal near Palla. The
disposal works in Village Palla on the land provided by
MCF have been executed by HSVP. As per HSVP record,
the colonizer have not applied for sewer connection at
that relevant time and now the external sewerage line

along with disposal work site has been transferred to

MCF in the year 2019.

b. Water Supply Works: - The work for augmentation of

(i
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master water supply scheme zone-I inclusive area under
Section-91(having the Okhla Enclave Phase-1 & 2) has
been carried out. The rainy well line stands land up to
the gate of the colony towards the Agré canal, the

colonizer never applied for any water connection to the

HSVP in the past.

c. Road Works: - [t is informed that the 04 KM. stretch
from Palla Bridge to Okhla Enclave had been Special

Repaired in the year 2010-11 by HSVP authorities.

It is informed that as per the details received from S.E. HSVP
approx. Rs 8.0 crore have already been spent on External
Development Works of the licensed area and as per rough cost
estimate an amount of Rs. 47.0 crore would be required for
completion of External Development Works around the colony and
connecting the services with internal development works to be
executed in the colony (recorded at para no. 28 & 29 of Hon'ble
supreme Court order 03.10.2019), Further, it is informed that an
amount of Rs. 38.739 crore is outstanding against External
Development Charges against the Developer (as recorded at para
no. 27of Hon’ble Supreme Court order 03.10.2019). In this regard,
Superintending Engineer, HSVP, Faridabad vide memo no.
345253 dated 31.10.2025 (copy enclosed as Annexure-7) has

informed that the facts regarding detailed status of exiernal

=
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development works executed by HSVP as conveyed vide his office

letter no. 370 dated 28.01.2022 are correct as per record available

13

in his office.

That regarding the internal development works and disposal
works, it is informed that as per the conditions of bilateral
agreement executed between the colonizer and the Department,

the same is the responsibility of the concerned colonizer. The

relevant part is reiterated as below: -

“That the owner shall be responsible for the
maintenance and upkeep of all roads, open
spaces, public parks and public health services
for a period of five years from the date of issue
of the completion certificate under Rule 16 of
the Rules unless earlier received of this
responsibilities. When the owner shall transfer
all such roads, open spaces, public parks and
public health services free of cost to the
Government or the local authority, as the case
may be.

That the owner shall give the requisite land for
the treatment works (oxidation ponds) and for

the broad irrigation purpose at his own cost till

the completion of the external sewerage
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system by HSVP and make ther own
arrangements for temporary disposal or give

the requisite land.

Further, it is submitted that the issue regarding the
internal and external development works had been agitated in
i A. no. 44 filed in WP (c) 113 of 1996. The detailed report of the
same was submitted vide reply dated 12.01.2014 before the
Hon’ble Supreme Court. As submitted under the same, the
internal development works are required to be executed by the
colonizer as per the terms & conditions of the bilateral

agreement and the cost to be incurred on account of internal

development works is to be borne by the colonizer. But, if

colonizer refuses to pay the same, the same has to be borne by
the allottees. Also, as per the subsequent submissions made
before the Hon’ble Supreme Court in the affidavit dated
10.03.2019, the department may take over the colony for
development of internal/external development subject to the
payment of dues/ expenditure to be incurred on the
development works of the colony either by the licensee or the
plot owners. The query raised by Ld. Arbitrator regarding the
same stands answered by Hon’ble Supreme Court vide order
dated 03.10.2019 passed in WP(C) 876 of 1996, wherein, the
Special Cornmittee appointed by Hon’ble Supreme Court will

consider the number of eligible allottees under all categories,
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determine the cost of development works per square meter and
apportion the total cost amongst the eligible plot owners
depending on respective plot size. It is again informed that the
complete list of eligible plot owners is yet to be
determined/ finalized by the Hon’ble Special Committee in
compliance of Hon’ble Supreme Court order dated 25.04.2025.
Further, it is informed that a total amount of Rs.
1,28,70,00,000/- (Rs. 117,00,00;000/— on account of internal
and external development work + Rs. 11,70,00,000/- as 10%
additional cost) is payable to the DTCP, Haryana. The total
amount of Rs. 1,28,70,00,000/- is payabie by the members of
the petitioner’s association and eligible plot owners to the
Department for unde;ftaking and completing the internal and
external development works (recorded at para no. 58 of Hon’ble
Supreme Court order dated 03.10.2019 unaer the summary of
conclusion of question no. 2). The said amount is tc be
apportioned in the eligible plot owners by Hon’ble Supreme
Committee appointed by the Hon’ble Supreme Court and the
payment of the development charges will have to be time bound
as per the format finalized by the Hon’ble Special Committee
(recorded at para no. 32 of Hon’ble Supreme Court order datea

03.10.2019).
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In view of above, the Department shall not be able to carry
out the development works till the finalization of re-revised Layout
plan of phase-1 & Phase -II, sector-91, Faridabad & all the
successful claimants are finalized by the Hon’ble Special
Committee. Also, payment of due charges either by the colonizer
or by the respective eligible plot owners, as may be apportioned by

the Hon’ble Special Committee.

That to summarize, the provisioning of functional main sewer line,
storm water drainage system and portable water as claimed in
prayer no. A, B & C of the applicant RWA, it is stated that the said
RWA is of plot owners of the petitioners (492 nos.) involved in Civil
Writ petition 113 of 1996. It is informed that in compliance of the
Hon’ble Supreme Court order dated 07.04.1997, the layout plan
of the colony (Phase 1 & 2) had been revised and approved to
accommodate the plots for said petitioners. Thereafter, in
" compliance of Hon’ble Supreme Court order dated 14.12.2007, the
building plans and occupation certificate are being granted by the
Department. Now, as per the submission made above, the internal
development work cannot be carried out by the Department till the
finalization of re-revised Layout plan of phase-I & Phase —II, sector-
91, Faridabad & all the successful claimants are finalized by the
Hon’ble Special Committee. Also, payment of due charges either

by the colonizer or by the respective eligible plot owners, as may
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be apportioned by the Hon’ble Special Committee. However, as a
temporary measure, the applicant RWA may undertake the
maintenance of internal services of their block at their own cost
subject to cl:anges, if any, to be made in Layout Plan after decision
of the Special Committee as referred above and consequent
changes to be made in internal works already carried out. Further,
the applicant RWA may take due connection from the concerned
authority i.e. Municipal Corporation Faridabad for the Sewerage
and Water connection from the external sewer line and rainy well
line laid Department and subject to conditions imposed by it
including to manage /bear cost of laying pipelines required for
connection etc.

That as per directions received vide Directorate memo no. 39061
dated 09.10.2025, all the concerned agencies i.e. MCF, Pollution
Controlied Board & HSVP were approached and site with ai! the
concerned officers visited the site on 16.10.2025. In pursuance,
Commissioner, MCF also discussed the said matter in its meeting
held on 25. 10.2025, wherein all the officers of concerned
department i.e MCF, HSVP, FMDA, Irrigation etc. were present.
Minutes of the meeting is enclosed as Annexure-8. The following
directions were issued: -

al “The concerned Xen and AE (Enf) MCF shall take
necessary cction to ensure stoppage of dirty water being

discharged from the abutting area of Delhi. They will also
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ensure that no sever water is discharges and if any such
tanker is noticed, the same should be confiscated. The
concerned Xen and AE(Enf.) MCF shall also ensure
removal of encroachments from the said site.

b) A mini disposal may be constructed by MCF at the said
site connecting the water with the nearby sewer line.

¢/ STP in an area of about 5-6 acres MCF land be also
constructed with the provision of necessary septic
management tank.

d) The concerned Xen, MCF shall also ensure impleading of
Delhi Government in the said case pending before NGT;

e] The Hon'ble Mayor was requested to kindly write a letter
to the Hon’ble Mayor of Delhi Municipal Corporation for
stoppage of dirty water being discharged in the area of
this Corporation from the abutting area of Delhi;

f) Likewise, SE, MCF shall send a letter to ULB, Haryana

interalia requesting to prevail upon the Delhi Government

for stoppage of dirty water being discharged in the area

of this Corporation from the abutting area of Delhi;

Immediate and periodical desilting of Budhia Nallah be

ensured by the concerned by the Irrigation department. It

was added that if Irmgation department issues NOC, this

work shall be carried out by MCF also”. Minutes of the

meeting dated 25.10.2025 is enclosed.

11. The colony in question is part and parcel of the licensed area
granted by the Town & Country Planning Department to be
developed as plotted residential colony. The issues concerning

with its development and other ancillary works are pending on

account of facts stated above.
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The provisions for main sewer line and pipeline for water
supply were made available by the HSVP (Erstwhile
HUDA). However, colonizer did not apply for the
connection from these lines to provide the facilities to
the licensed colony in question.

Action has been taken by MCF and T&CP Department
against the sale of meat/fish in their respective areas.
Vigil to avoid ‘repetition of such activity without due
permission’. Similarly, strict vigil shall be kept by T&CP
Department in licensed area through private security
agency to avoid dumping of construction & demolition
waste and any other waste until licensed area is being
handed over to Colonizer or any other agency.
Regarding, to provide the 30-meter-wide road, it is
pertinent to mention here that the already approved re-
revised layout plan of phase-l & phase-II, Okhla
Encléve, Sector-91, Faridabad, existing village link road
Basantpur to Sehatpur (in phase ~I) has been proposed
to be widened up to 30meter. Similarly, in phase-II
village link road to Ismailpur has been proposed to be
widened upto 30 meter.

Although temporary measures have been taken by MCF

to stop sewage water coming from colonies of NCT of

=g
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Delhi by making bund on MCF land. However, for
prevention of its flow ori open land of MCF permanently,
necessary directions may kindly be issued to GNCT of

Delhi and/or South Delhi Municipal Corporation.

That the above present reply may kindly'be accepted and
taken on record. It is humbly, requested that delay in filing the reply may
kindly be condoned considering need of interdepartmental coordination
and complexity of the issues involved. It is being undertaken that
directioﬁs passed by this Hon’ble Tribunal shall be complied with earnest

sincerity.
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Verification

Verified at Faridabad on this day  of January, 2026 that the
contents of above reply are true to my knowledge and based on the
information derived from the official record which are believed by me to
the correct. No part of it is false and nothing material has been concealed

there from Legal submissions have been made on advice.
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M Gma" STP Faridabad <stp6.faridabad.tcp@gmail.com>

OA no. 397 of 2025 titled as Edenburg City Residents & Plots Holders Welfare
Association V/s State of Haryana and Others before the National Green Tribunal
Principal Bench, New Delhi

1 message

Suraj Katyal <pa.hqsk70.tcp@gmail.com> Thu, Nov 6, 2025 at 3:14 PM
To: STP Faridabad <stp6.faridabad.tcp@gmail.com>
Cc: Savita Jindal <dtphg2.sj.tcp@gmail.com>

Respected Sir,

Find enclosed herewith the soft copy of the draft status report to be filed before Hon'ble National Green Tribunal with a
request to file the same with all annexures on / before next date of hearing.

Regards

Suraj Katyal

PA (HQ)

O/o DTCP, Haryana

2 attachments

@ 0.A. NO. 397 of 2025 Status of NGT.docx
37K

.@ CC-2805.pdf
818K
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Hﬁl ;::; 3‘37 of 2025 titled as Edenburg City Residents & Plots

i i clfare Association V/s State of Haryana and Others
re the National Green Tribunal Principal Bench, New Delhi,

Kindly peruse the mail dated 31,10.2025 (CP/560) reccived from
STP, Faridabad along with draft report and annexure to be filed before the Hon'ble
National Green Tribunal before NDOH i.c. 07.11.2025 on the subject cited matter.

Earlicr, after receiving the subjected application, the matter was
examined in office Note at NP/15-20 and after approval of DTCP, vide this office
memo. Dated 09.10.2025 (CP/558) STP, Faridabad was requested to coordinate all
the concerned agencies i.c. HSVP, MCF, for taking necessary action and submit the
status report before the Hon'ble Tribunal after approval of DTCP.

Now, vide referred mail, the draft status report received and after

examination of the same it has been noticed that STP, Faridabad has called a

meeting with the concerned departments on 05.10,2025 (CP/583), and Minutes of

In the said mceting, directions werc issued as

the meeting has been enclosed.

under: -
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The Hon'ble Mayor was requested to kindly write a letter to the Hon’ble

€)
Mayor of Delhi Municipal Corporation for stoppage of dirty water being
discharged in the area of this Corporation from the abutting area of
Delhi;

f) Likewise, SE, MCF shall send a letter to ULB, Haryana inter alia

requesting to prevail upon the Delhi Government for stoppage of dirty

water being discharged in the area of this Corporation from the

abutting area of Delhi;

g) Immediate and periodical desilting of Budhia Nallah be ensured by the W

concerned by the Irrigation department. It was added that if Irrigation /
department issues NOC, this work shall be carried out by MCF also”.
Accordingly, since the necessary action /steps of non disp

sewerage facility, storm water line and dumping of garbage / sewerage water
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licenced colony not relates to this office, a status report to be filed in complis
the NGT order dated 07.08.2025 draft of which has been received from STP,
Faridabad is placed on file.
— Y bick
In view of above, if agreed, the file may be submitted to DTCP for
approval of status report and thereafter, the same may be forwarded to STP,
Faridabad with a direction to file before the Hon'ble Tribunal. Next date of hearing
is 07.11.2025,
———ka'
lﬁi Submitted please.
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IREPORTABLE

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

WRIT PETITION (C) NO.876 OF 1996

OKHLA ENCLAVE PLOT HOLDERS’

WELFARE ASSOCIATION ...Petitioner(s)
VERSUS

UNION OF INDIA AND OTHERS ...Respondents
ORDER

Re: Directions sought for by the learned Arbitrator Justice
Vikramjit Sen, former Judge of the Supreme Court of
India.

R. BANUMATHI, J.

The present dispute pertains to claim of number of allottees
who have not been allotted plots on land owned by respondent
No.6-Colonizer and not paid the amount to the Town and Country
Planning for internal and external development. As per respondent
No.6-Colonizer, in the year 1985, it purchased approximately 235
acres tract of land for the purpose of large-scale settlement in
Section 91 of Faridabad-Ballabgarh Complex, Haryana. At that
time, there was no State policy in place to regulate the colonization
of land for settlement purposes. Respondent No.6-Colonizer
entered into agreement with number of allottees who approached

Signature-Not Verified

MA_;,? respondent No.6-Colonizer for the purpose of purchasing plots of
L

land. In the year 1991, the State of Haryana enforced its

colonization policy and respondent No.6-Colonizer accordingly



obtained seven colonization licences. In the year 1996, writ
petitions under Article 32 of the Constitution of India were filed by
the members of the petitioner-Association before the Supreme
Court contending that respondent No.6-Colonizer had not adhered
to the terms of the agreement in allotment of plots to the allottees
who had booked the plots with respondent No.6-Colonizer. In the
writ petition, number of orders came to be passed. Vide order dated
02.12.1999, the Court noted that there seems to be a dispute as to
the amount payable by each allottee to respondent No.6-Colonizer
as well as to the government. Stating that it is not possible to fix the
exact figure payable by each allottee to the government and to
respondent No.6-Colonizer, the Court directed each allottee to pay a
sum of Rs.50/- per sqg. yd. towards development charges to the
Director, Town and Country Planning within four weeks. The

balance amount, if any, was to be worked out and fixed later.

2.  Pursuant to the order dated 02.12.1999, the allottees are said
to have deposited the amount with Director, Town and Country
Planning, Haryana (DTCP). Some of the allottees have not
complied with the order of the Court by depositing the amount with
DTCP. On 15.11.2013, the Director, Town and Country Planning
(DTCP) has filed affidavit to the effect that whatever Internal
Development Work has been done has become defunct with
- passage of time. It was also submitted that an estimate of the cost
likely to be incurred on execution of remaining Internal Development
Work will have to be worked out afresh and will have to be borne by

the plot holders or licensee. |t was also categorically stated that

such cost cannot be borne by the government since public funds
cannot be diverted for this purpose. '
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3. The Court vide order dated 13.01.2015 appointed Mr. Raju

Ramachandran, senior advocate as amicus curiae to go into the

detailed facts of the case and prepare a report. The Supreme Court
vide order dated 27.01.2016 referred the matter to arbitration.
Justice Vikramaijit Sen, former Judge of the Supreme Court was
appointed as the sole Arbitrator for resolving the terms of reference
and the dispute between the parties. The learned Arbitrator held
around twenty-two hearings in the matter to resolve the dispute
among the parties. The learned Arbitrator has completed the
mammoth task of identifying the eligible allottees. The learned
Arbitrator noted that there are three categories of allottees for the

purpose of allotment which are as under:-*

l. General
Il. Economically Weaker Sections (EWS)
IIl.  No profit no loss (NPNL)

4.  The Scrutiny Committee consisting of Senior Town Planner,
Faridabad (Chairman), District Town Planner, Faridabad (Member),
Representative of Deputy Commissioner, Faridabad (Member),
Representative of the Colonizer of Durga Builders Pvt. Ltd.
(Member) and representatives of concerned associations were
appointed to identify number of claimants in all the three
abovementioned categories. Accordingly, the Scrutiny Committee
prepared its report wherein the number of persons were identified

as under:-

1 (Pg. No.44D and 55(4) of Proceedings of the Supreme Court dated 13.01.2015 and
27.01.2016 and Pg.20 of the paperbook regarding Letter dated 21.03.2018 by Arbitrator)
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5. As per the Scrutiny Committee Report, a total of 1928

claimants in the NPNL category were categorised in five categories

I. General ... 4707

[I. Economically 350 (out of which
Weaker Sections 106 applied for
(EWS) allotment)®

ll. No profit, No loss ... 1932°
(NPNL)

as under:-

0

(i)

(iii)

(iv)

V)

6. After
31.08.2018, the learned Arbitrator sought for direction on the

First List - The claimants who have paid full land
cost/development charges before cut-off date.

Second List - The claimants who have paid full land cost and
part development charges before cut-off date.

Third List - The claimants who have paid full land cost only
and no development charges have been paid

Fourth List — The claimants who have paid part land cost
only and no development charges have been paid.

Fifth List — The claimants who could not produce any
evidence/documents with regard to booking of plot and
payment of development charge before cut-off date and got
executed sale deed from the developer directly or through

resale.’

referring to the procedural order No.21 dated

following questions:-

()

In light of the fact that Durga Builders Private Limited is
claiming succession only with respect to two licences (out of
total seven licences) making it necessary to also determine

2 (Pg.5 of Scrutiny Committee Report qua EWS and General allottees)
3 (Pg.6 of Scrutiny Committee Report qua EWS and General allottees)
4 (Pg.23 of Scrutiny Committee Report dated 28.10.2017)

5 (Pg.23-24 of Scrutiny Committee Report dated 28.10.2017)
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29,

which portions of the land compositely held by seven licences
falls to its share?

(i) Given that the State of Haryana has categorically stated that it
cannot take over the project and make allotments, even in view
of the fact that the Colonizer has intentionally not paid the
Licence Fee, who will undertake the development of the Project
and subsequently make allotments?

(i) In view of the fact that around 2690 claims were received in the
NPNL category, the State of Haryana will have to devise a
policy for relaxing density norms for the Project.

(iv) The Hon'ble Supreme Court may pass appropriate directions
for converting these proceedings to that of a Special
Committee.®

7. By order dated 16.01.2019, we requested the learned senior

- counsel Mr. Raju Ramachandran, learned amicus curiae to assist

the court in answering the directions sought for by the Arbitrator.
Ms. Rashmi Nandakumar, advocate was required to assist the

learned amicus curiae.”

8.  We have heard Ms. V. Mohana and Mr. Basant, learned senior
counsel appearing for the petitioner-Association, Mr. Maninder
Singh, learned Senior counsel appearing for the State of Haryana
along with Ms. Monika Gusain, learned counsel, Mr. Satvik Varma,

learned counsel appearing for respondent No.6-Colonizer and all

- other parties at length on various date of hearings.

9. In order to appreciate the contentions of the parties, on
14.02.2019, we have directed the parties to submit their response

on the following details:-

6 (Pg.3-4 of Letter dated 11.10.2018 by the Arbitrator)
7 (Pg. No.62(2) of Proceedings of the Supreme Court dated 16.01.2019)

g
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(ii)

(iii)

(iv)

V)

(vi)

(vii)

How much is the total extent of land procured by respondent
no.6-coloniser/developer, for the purpose of develloping the
project in question. The details are to be furnished along with
the survey numbers/plot numbers of the land. It is also brought
to our notice, a portion of the land is encroached by the third
parties. A rough sketch is to be supplied showing the entire land
of the project and the encroached area.

Respondent No.6-coloniser, as well as the learned counsel for
the State of Haryana, shall file the approved map/layout of the
project. The map/layout shall show the position of the plots and
the actual physical features of the land as on today.

What is the total amount of money collected by the 6th
respondent-coloniser from the plot owners towards the cost of
the land and also towards development charges, for internal and
external.

What is the total amount of money actually deposited by
respondent no.6-coloniser before the competent authority, for
the purpose of internal and external development out of the
money collected from the plot owners.

The total amount of money which has been paid by the plot
owners before the competent authority towards development
charges, pursuant to orders of this Court dated 07.04.1997 and
02.12.1999.

The estimate of the amount which is required to complete the
project in question including internal and external development
charges.

State of Haryana to file detailed report as to actual physical
features of the land including the extent of internal development
and external development, if any, already done. The State of
Haryana shall obtain instructions and make further submissions
and/or suggestions with regard to the development and other
relevant issues for resolution of dispute in question.?

8 (Pg. No.65(1-4) of Proceedings of the Supreme Court dated 14.02.2019)
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10. In response to the above order, all concerned parties have
filed their responses and State of Haryana filed status affidavit. So
far as the licences granted to respondent No.6-Colonizer, the DTCP,

Haryana in its counter affidavit/Status Report stated as under:-

“Details of licences and layout — Phase | and Phase II°

That M/s Durga Builder Pvt. Ltd. and its associate companies were
granted the following licences, for a total area measuring 234.674
acres, under Section 3 of the Haryana Development and

Regulation of Urban Areas Act, 1975 (hereinafter called as Act of

1975):-

Sl Name of the | Land Owner Licence No. Area

No. | Licencee (in acres)

1. M/s Durga Builders| M/s Durga Builders | 1/91 and 65/92 | 114.075
(Main Developer) 6.19

2. Ravindra Promoters | Ravinder 2/91 and 66/92| 0.918
Pvt. Ltd. Promoters Pvt. Ltd. 1.82

3. Sh. Ravinder Kumar | Sh. Ravinder | 3/91 11.731
Nanda Kumar Nanda

4, Rajdhani  Housing | Rajdhani Housing | 67/92 84.54
Syndicate Pvt. Ltd. | Syndicate Pvt. Ltd.

5 Panchsheel Co-| Panchsheel Co-| 68/92 15.40
operative House | operative  House
Building Society Building Society

Total 234.674

11. The above said licensed areas are in two pockets i.e. Okhla
Enclave Phase-l (Area 126.724 acres) and Okhla Enclave Phase-l|
(Area 107.95 acres). Copy of the revised layout plan of Phase-|
and Phase-ll, as revised and approved on 24.09.1997 have been
filed by the DTCP, Haryana. Out of the total extent of 234.674
acres, an extent of 46.85 acres is under encroachment and 187.825
acres land is available for planning. In the report filed by the DTCP

2]

dated 19.08.2019, it is stated-that out of the above 187.825 acres |

area, 43.68 acres area was reserved for general category plots,

23.475 acres area was reserved for community-infrastructure sites.

9 (Para No.2 at Pg. 3 of Status Affidavit filed by DTCP, Haryana on 07.03.2019)



Balance, 120.67 acres was planned for EWS and NPNL category
plots.?® In this regard, reference be made to layout plan of OKHLA
" Enclave, Phase-l, Delhi-Haryana Border, Faridabad and Layout
plan, Phase-ll, Sector-91, Faridabad, Haryana filed by the DTCP. In
the layout plans, alleged éncroached areas are also shown in red
ink.

Question No.1: In light of the fact that Durga Builders Private
Limited is claiming succession only with respect to two
licences (out of total seven licences) making it necessary to
also determine which portions of the land compositely held by
- seven licences falls to its share?

12. Before we consider the claim of M/s Durga Builder Pvt. Ltd., it
is necessary to point out that M/s Durga Builder Pvt. Ltd. had not
renewed the licence by paying necessary fee. The above seven
licences i.e. licence Nos.1-3 of 1991, 65 of 1992 to 68 of 1992 were
not renewed after 1999. In its reply, the State of Haryana stated
that an amount of Rs.21,86,97,901/- is outstanding against the
licence renewal fee.!* This amount is payable by the sixth
respondent-Colonizer to DTCP, Haryana. There are also other
charges payable by the sixth respondent-Colonizer to the DTCP,
Haryana. DTCP, Haryana has spent about Rs.1.25 crores in
keeping watch and ward over the property and this amount is also
payable by the sixth respondent. The claim of the sixth respohdent-
colonizer could be considered only if respondent No.6-Colonizer

pays the licence renewal fee of Rs.21.89 crores and other amount

10 (Point No.5 at Pg.12 of Reply filed by DTCP, Haryana on 19.08.2019)
11 (Under Point No.1 at Pg. 2 of reply filed by DTCP, Haryana on 19.08.2019)
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spent by DTCP, Haryana towards keeping watch and ward of the

licensed area and other charges.

13,

Status of the Companies:- So far as the status of the above

companies, in its reply filed on 19.08.2019, the State of Haryana

stated as under:-

e That Sh. Ravinder Kumar Nanda and Smt. Promila Nanda were the

Directors of M/s Durga Builder Pvt. Ltd. (as per the information
available on the website of Ministry of Corporate Affairs, the status
of the company is strike off), as per the Memorandum of Article
dated 29.01.1985. However, Sh. Divij Mehra and Sh. Saurabh
Kapoor are the present Directors since 24.03.2014 and 15.04.2015
respectively.

That Sh. Ravinder Kumar Nanda and Smt. Promila Nanda are the
Directors of MIs Ravindra Promoters Pvt. Ltd. since, 10.07.1989
(as per the information available on the website of Ministry of
Corporate Affairs, the status of the company is strike off).

That Sh. Ravinder Kumar Nanda and Smt. Promila Nanda are the
Directors of M/s Rajdhani Housing Syndicate Pvt. Ltd. since,
13.09.1989 and 22.12.1989 (as per the information available on the
website of Ministry of Corporate Affairs, the status of the company
is strike off).

That the information regarding the Directors of MIs Panchsheel
Co-operative House Building Society, is not available on the
website of MCA.*?

The DTCP, Haryana stated that there is no record available in the

office regarding change in the ownership of land of Sh. Ravinder

Kumar Nanda bearing licence No.3 of 1991 to some other entity.

Further, it is stated that no representation regarding change of

12 (Under Point No.1 at Pg. No.3 of Reply filed by DTCP, Haryana on 19.08.2019)



24

Directors of M/s Durga Builder Pvt. Ltd. was received by the
Director, Town and Country Planning, Haryana up to 17.07.2014."

14. Issue of Ownership:- As per the report of Sh. H.P. Sharma,
~ Court Commissioner, appointed by the Supreme Court, Sh. Arun
Mehra father of Sh. Divij Mehra, on behalf of M/s Hindustan
Commercial Investment Trust Ltd. and M/s Class Sales Pvt. Ltd.
had filed claim for 87 plots (65 plots + 22 plots), which he claimed to
have purchased from M/s Durga Builder Pvt. Ltd. This claim of plots
was rejected by Court Commissioner.** Sh. Arun Mehra filed an
application of impleadment in WP(C) No.113 of 1996 in the
Supreme Court on behalf of M/s Rajdhani Housing Syndicate Pvt.
Ltd. in January, 2014. In its reply, the State of Haryana has stated
that it has received an e-mail dated 18.07.2014 from Advocate
Déepak Khosla mentioning that as per the decision of the Company
Law Board dated 11.03.2014, Sh. Arun Mehra and Sh. Divij Mehra
are the present Directors of M/s Durga Builder Pvt. Ltd. It is stated
that one Sh. R.K. Nanda claims to have become the Director of M/s
Durga Builder Pvt. Ltd. who attended the proceedings before the
Director General, Town and Country Planning, Haryana at
Chandigarh as Director of M/s Durga Builder Pvt. Ltd. It was
submitted that by the Gazette Notification dated 24.09.2018, the
name of M/s Durga Builder Pvt. Ltd. has been struck off from the
Registrar of Companies and dissolved by the Government of India,
Ministry of Company Affairs, New Delhi. On behalf of the Colonizer,
an order dated 24.01.2019 passed by the National Company Law
Tribunal has been produced to show that in the Gazette Notification

13 (Under Point No.1 at Pg. 3-4 of reply filed by DTCP, Haryana on 19.08.2019)

14 Pg.No.4 of the reply dated 19.08.2019 filed by DTCP, Haryana

10
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dated 24.08.2018 qua M/s Durga Builder Pvt. Ltd. has been kept in

abeyance.”

15. Stand of the Sixth Respondent-M/s Durga Builder Pvt.
Ltd. — The Colonizer:- Though the present sixth respondent-M/s
Durga Builder Pvt. Ltd.-Colonizer claims that all assets of the
Company M/s Durga Builder Pvt. Ltd. were purchased by Mr. Arun
Mehra from Sh. R.K. Nanda, the same could not be verified.
Members of the petitioner association/allottees purchased the plots
from the Colonizer who held the above seven licences and
therefore, they are entitled to the entire extent of land as per the
layout without going into the question of which is the portion of the
land M/s Durga Builder Pvt. Ltd. is claiming succession. As per the
report of Sh. H.P. Sharma, Court Commissioner, appointed by the
Supreme Court, Sh. Arun Mehra father of Sh. Divij Mehra, on behalf
of M/s Hindustan Commercial Investment Trust Ltd. and M/s Class
Sales Pvt. Ltd. had filed claim for 87 plots (65 plots + 22 plots),
which he claimed to have purchased from M/s Durga Builder Pvt.

Ltd. This claim of plots was rejected by Court Commissioner.

16. The learned amicus curiae submitted that as per the affidavit
dated 19.08.2019 filed by DTCP, Haryana and e-mail dated
18.07.2014 received by the Department from the advocate Deepak
Khosla mentioning that as per the decision of the Company Law
Board dated 11.03.2014, Mr. Arun Mehra and Divij Mehra are the
present Directors of M/s Durga Builders Pvt. Ltd. The learned
amicus submitted that when Mr. Arun Mehra is claiming to be the
Director of M/s Durga Builders Pvt. Ltd. of which he is a Director, the

claim of Mr. Arun Mehra need not be considered as it has been

15 (Under Point No.1 at Pg. No.4-5 of Reply filed by DTCP, Haryana on 19.08.2019)

11



26

rejected by the Court Commissioner. So far as the claim of Mr. Arun

Mehra in respect of 87 plots. liberty is granted to Mr. Arun Mehra to

work out his remedy in accordance with law by agitating the maiter

before the competent court. However. it is made clear that the claim

of Mr. Arun Mehra in respect of 87 plots shall not come in the way of

the claim of the beneficiaries identified by the Scrutiny Committee.

17. Though the Commissioner rejected the claim of the sixth
respondent-Colonizer, the correctness of the same shall be
examined with reference to documents. The area claimed by the
Colonizer can be considered by the arbitrator by considering the

layout plan now produced by DTCP, Haryana.

18. The claim of the sixth respondent can be considered by the
arbitrator only subject to the condition that he is paying the licence
- renewal fee of Rs.21,86,97,901/— (as on 28.02.2019) payable with
interest @ 6% from 28.02.2019 plus Rs.1.25 crores borne by DTCP,
Haryana in maintaining the security as per the order of the Court
dated 18.07.2013. The area claimed by the sixth respondent-
Colonizer shall be considered by the learned arbitrator only after
examining by the rightful claim of the beneficiaries identified by
Scrutiny Committee (to be finalised and approved by the learned

arbitrator).

Question No.2: Given that the State of Haryana has
categorically stated that it cannot take over the Project and
make allotments, even in view of the fact that the Colonizer has
intentionally not paid the License Fee, who will undertake the
development of the Project and subsequently make

allotments?

« 12
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19. In terms of Section 5 of the Haryana Development and
Regulation of Urban Areas Act, 1975, the Colonizer shall deposit
30% of the amount realised from time to time from the plot holders
within a period of ten days of its realisation in a separate account to
be maintained in a scheduled bank. That amount shall only be
utilised by him towards meeting the cost of internal development
works in the colony. The remaining amount shall be deemed to
have been retained by the Colonizer inter alia to meet the cost of
land and external development works. In the present case, the
Colonizer has not complied with the requirement under Section 5 of
the said Act. In the reply filed by the Director, Town and Country
Planning, Haryana (on 19.08.2019), it is stated that the licencee M/s
Durga Builder Pvt. Ltd. has not complied with Rules 24, 26(2), 27
and 28 of Haryana Development and Regulation of Urban Areas
Rules, 1976, as per which the licencee shall have to maintain
separate ledger account of each plot holder, intimate the account
number and full particulars of the scheduled bank wherein he
deposits 50% of the amount realised by him from the plot holders

for meeting the cost of internal development works.*

20. Vide order dated 07.04.1997 on the question of the cost of
land, the court noted that as far as the cost of the land is concerned,
the Colonizer has agreed to abide by the rate which it contracted
for, namely Rs. 100/- to Rs. 200/- per square yard depending upon
the size of the plots. As far as the development charges are
concerned, the court noted that the parties are governed by the
orders of the Department. As regards the internal development
charges, the court in its order dated 07.04.1997 noted that the
Government has fixed Rs. 878/- for the plots of the size 135 sq.

16 (Point No.2 at Pg. 6-7 of Reply filed by DTCP, Haryana on 19.08.2019)
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yards to 170 sg. yards and Rs. 975/- for plots of 171 to 220 sq.
yards. As to the external development, it was worked out at Rs.
4,70,000/- per acre which was to be borne by the allottees.?’
However, it is stated only some of the allottees (according to the
Colonizer, only 143 of the allottees) have complied with the order of
the Supreme Court. But according to the petitioners that in
compliance of the order of the Supreme Court, they have paid the
amount. This has to be verified; those of them who have not
- complied with the order of the Supreme Court shall be directed to
pay the amount with 6% interest on the amount payable from
01.01.1998.

21. Vide order dated 02.12.1999, the court observed that it is not
possible to fix the exact figure payable by each allottee to the
Government and to the Colonizer. All the same, the court directed
each allottee to pay a sum of Rs. 50/- per square yard within four
weeks from the date of this order to the Government of Haryana in
the account of the Colonizer. The court directed that the balance
amount if any, payable by each allottee will be worked out and fixed
up later. To avoid further complications, the court directed the
allottees to send the amount by draft by registered post to the
Director, Town and Country Planning, if personal delivery is not
feasible. The remittance of the amount was directed to be
immediately sent to respondent No.6 by the remitter.’®* However, it
is stated that only some of the allottees (according to Colonizer, only
143 of the allottees) have complied with the order of the Supreme

Court.

17 (Para No.8 of Proceedings of the Supreme Court dated 07.04.1997)
18 (Para No.1 of Proceedings of the Supreme Court dated 02.12.1999)

14
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22. Submissions on behalf of Respondent No.6-Colonizer:- It
has been submitted by respondent No. 6 that the rate for
development stood at Rs. 550/- per sqg. yard plus the cost of land in
the year 1995. The Supreme Court revised these charges upwards
vide its orders dated 07.04.1997 and 02.12.1999. A complete
scrutiny of all the claims has revealed that out of the eligible 1708
NPNL claimants in the scrutiny committee report, only 143 have
paid development charges @ Rs. 600/-, in compliance of order
dated 02.12.1999 passed by this court; the rest 1565 have failed to
comply with the said order and have shied away from paying the
requisite development charges, thereby being no longer entitled for
allotment of a plot. Further, according to respondent No.6, many plot
claimants have also defaulted in making payment of cost of land as
stipulated by order dated 07.04.1997. According .to respondent
No.6-Colonizer, the petitioners falling short on the land and
development charges have jeopardised the development of plots

allotted to them.*®

23. Submissions on behalf of the Petitioners:- On the other
hand, the petitioners contend that it has been falsely alleged by the
builder-respondent No.6 that the petitioners have not paid the
amount as directed by this Court vide orders dated 07.04.1997 and
02.12.1999. It has been submitted by the petitioners that they have
deposited the amount with the DTCP, Haryana. The petitioners
averred that they are ready to deposit the amount whatever is the
amount now payable for internal and external development as

estimated by the Government of Haryana.?

19 (Point No.6 at Pg. 4 of submission on behalf of R-6 filed on 22.07.2019)
20 (Para No.4 at Pg. 1 of submission on behalf of petitioners filed on 13.03.2019 in terms
of order dated 14.02.2019).
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24. The petitioners further submitted that the cost of internal
development of the land is inclusive of the land cost. As such, the
petitioners have already made the agreed payment of internal and
external development charges. It has been claimed by respondent
No. 6 that it has deposited a total amount of Rs. 18.90 crores with
the Government for external development charges out of which only
a sum of Rs. 2.30 crores has been spent by the DTCP, Haryana.
This fact has also been admitted by the Government of
Haryana/Town and Country Planning in their affidavit dated
09.09.2008. According to the petitioners, there is still a sum of Rs.
16.70 crores lying with the Government. However, it has been
stated by the petitioners that whatever amount is due and payable
to DTCP, Haryana towards internal and external development
charges, they are ready and willing to deposit the said amount as is

estimated by the Govt. of Haryana.*

25. In the light of our direction dated 14.02.2019, the Director,
Town and Country Planning, Haryana has filed status affidavit
containing the details as to (i) amount so far deposited towards the
external development charges; (i) estimate of the internal and

external development works and other details.

26. Stand of Director, Town and Country Planning:- The State
of Haryana has filed detailed status report stating that an amount of
Rs.19,76,69,127/- has been deposited with the Department towards
the external deVeIopment charges:-Rs.17,17,72,000/- by the
Colonizer + Rs.1,75,00,000/- by the petitioners). The DTCP has

stated that respondent No.6, in the written submission dated

21 (Point No. (V) at Pg. 15-16 of submission on behalf of petitioners filed on 13.03.2019
in terms of order dated 14.02.2019)
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22.07.2019 stated that they have collected Rs.15,79,90,433/- from
“No Profit, No Loss” and “General Category” plot claimants and
further submitted that the DTCP, Haryana has spent
Rs.8,60,00,000/- on the internal development works and deposited
Rs.17,17,00,000/- with the State of Haryana for external
development works. The State of Haryana has also taken the stand
that in response to the show cause notice dated 23.04.2013 issued
by the Department to M/s Durga Builder Pvt. Ltd. and its associate
companies, reply dated 25.06.2013 signed by Sh. Ravinder Kumar
Nanda was filed stating that M/s Durga Builder Pvt. Ltd. has
collected Rs.28,13,91,183/- i.e. Rs.17,00,99,128/- in Phase-I and
Rs.11,12,92,055/- in Phase-ll and spent Rs.21.39 crores on the
internal development works. According to the State of Haryana, the
stand of DBPL is totally contradictory to its stand taken in the written

submission filed in the court.??

- 27. Amount so far deposited towards external development

charges:- So far as the amount deposited towards External
Development Charges, in the Status Report, the State of Haryana

has stated as under:-
“That, as per the terms and conditions of the licence, the internal
development works are to be executed by the colonizer, so no
amount on account of Internal Development Charges has been
deposited by the colonizer to the Department. It is further
submitted that the colonizer has deposited Rs.17.17 crores. That as
per order of this Hon’ble Court dated 07.04.1997 and 02.12.1999,
the petitioners have deposited a total sum of Rs.1.75 crores @
Rs.50/- per sq. yd. with the Department which has adjusted by the

22 (Under Point No.2 at Pg.7-8 of Reply filed by DTCP, Haryana on 19.08.2019)
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Department against outstanding dues of external development

charges.
Sl. No. | Detail of External Development | Total amount
Charges deposited
(in Rs.)
1. Deposited by the licencee 17,17,72,000/-
2, Deposited by the petitioners 1,75,00,000/-

directly in the Department
Total 19,76,69,127/-

However, it is submitted that an amount of Rs.37.739 crores is
outstanding against External Development Charges. As per rough
estimate given by the Superintending Engineer, HSVP Circle,
Faridabad, about Rs.47.00 crores would be required for completion
of the external development works around the colony area and
- connecting the services with the internal works to be executed in the

colony.

28. Estimate of the Internal Development Works:- So far as
the internal development works in the licensed colony, the DTCP in

the status report has stated as under:-

“That the Department requested Haryana Shahari  Vikas
Pradhikaran to give estimate against internal development works in
the licenced colony. As per information supplied by the
Superintending Engineer, HSVP Circle, Faridabad vide letter dated
01.03.2019 (Annexure-VI), rough cost estimate for execution of the
internal development works in the above said colony would be as
under:-

(a) Approximately Rs.17 crores would be required for providing
internal water supply, sewerage, storm water drainage and
construction of roads (balance work) of Okhla EnclaVe,
Phase-ll, Sector 91, Faridabad.

(b) Approximately Rs.22.10 crores would be required for

providing internal water supply, sewerage, storm water

23 (Para No.2 at Pg.4-6 of Status Affidavit filed by DTCP, Haryana filed on 07.03.2019)
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drainage and construction of roads (balance work) of Okhla
Enclave, Phase-l, Sector 91, Faridabad.

(c) Approximately Rs.20.86 crores would be required for
providing storm water drainage for Phase-l and II.

(d) Approximately Rs.3.98 crores would be required for laying
of RCC pipe and construction of disposal (sewer). This is in
addition to expenditure of Rs.1.92 crores incurred till date.

(e) Approximately Rs.5.09 crores would be required for

providing electrification and street light.*

Thus, total amount of Rs.70.00 crores would be required to

complete the internal development works in the colony.?

29. Estimate of the External Development Works:- For
execution of the external development works, Superintending
Engineer, HSVP Circle, Faridabad has informed that approximately
Rs.8.00 crores have already been spent on External Development
works of the licensed area. As per rough cost estimates given by

the Superintending Engineer, HSVP Circle, Faridabad about

" Rs.47.00 crores would be required for completion of the external

development works around the licensed colony area and connecting
the services with the internal development works to be executed in
the colony. Thus, a total amount of Rs.117,00,00,000/-
(Rs.70,00,00,000/- Plus Rs.47,00,00,000/-) is required for the

internal development and external development works.*

30. So far as the actual physical features including the extent of
internal development and external development works executed,

the Status Report states as under:-

24 (Para No.2 at Pg.5 of Status Affidavit filed by DTCP, Haryana on 07.03.2019)
25 (Para No.2 at Pg.6 of Status Affidavit filed by DTCP, Haryana on 07.03.2019)
26 (Para No.2 at Pg. 6 of Status Affidavit filed by DTCP, Haryana on 07.03.2019)
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“Regarding external development it is submitted that it includes city
level infrastructure such as master plan roads, hospital, college,
public health services etc. which are executed as per the provision
of Development Plan. As per Superintendent Engineer, Haryana
Shahari Vikash Pradhikaran (HSVP), master sewer line from Durga
Builder to Palla Chowk, road from bye-pass to Okhla Enclave,
connecting sewer of Okhla Enclave disposal have already been
executed and the work of master water supply is being

undertaken.”?

So far as existing water supply (shown in green colour) and existing
sewerage lines (shown in red colour), reference be made to the
layout plans of OKHLA Phase-l at Delhi-Haryana Border, Faridabad
filed by the State of Haryana along with its status report dated
07.03.20189.

31. As discussed above, a total of Rs.117,00,00,000/- is required
for completion of internal and external development works. Since
the completion of internal and external development works would
take some time, suitable provision has to be made for increase in
cost of internal and external development works and other incidental
expenses. In our view, in additon to Rs.117,00,00,000/-
(Rs.70,00,00,000/-plus Rs.47,00,00,000/-) for internal and external
development works, another 10% i.e. Rs.11,70,00,000/- is to be
added to the total cost of internal and external development works.
Thus, the amount of Rs.128,70,00,000/- (Rs.117,00,00,000/- +
Rs.11,70,00,000/-) is payable to the Director General, Town and
Country Planning (DGTCP), Haryana for undertaking and
completing the internal and external development works.  Mr.

Maninder Singh, learned Senior counsel appearing for the Director,

27 (Para No.2 at Pg. 6 of Status Affidavit filed by DTCP, Haryana dated 07.03.2019)
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Town and Country Planning, Haryana submitted that at least 90% of
the amount has to be deposited to enable the Department to
undertake the works. The question is as to how this amount is to be

paid to DTCP, Haryana.

32. Apportionment of the total cost for internal and external
development charges:- The learned senior counsel appearing for
the petitioners submitted that the members of the petitioner
association are ready to proportionately bear the cost of the internal
and external development works. Taking the total amount as Rs.
128,70,00,000/- and the total extent of area to be allotted to the
eligible allottees, the Arbitrator shall determine the cost for the
square meter and proportionately apportion the total cost amongst
the eligible plot owners. Each one of the eligible plot owners shall
file individual affidavit undertaking to make the payment before the
DTCP within the time frame fixed by the Arbitrator. If the
proportionate amount so apportioned to the individual plot owners is
not paid within the stipulated time frame, they shall forfeit the right
over the plot. The format of the affidavit shall be finalised by the
learned Arbitrator. In case if any of the eligible allottees are having
difficulty in paying the amount, two or three eligible allottees are at
liberty to join together depending upon the size of the plot and pay
the development charges and share their proportionate right over
the plot. It is made clear that the payment of the development
charges will have to be time bound and in case, the amount is not
paid within the time bound, the said allottee shall forfeit the right for

the plot.

33.  From out of the above amount of Rs.1,28,70,00,000/-, Rs.70

lakhs to be kept apart to enable the Director, Town and Country

21



Planning, Haryana to adjust the expenditure so far borne by DTCP
in issuing various advertisements and other such incidental
expenses. The details of such expenditure so far made by DTCP
along with necessary bills/vouchers be produced before the learned
Arbitrator and the learned Arbitrator to pass appropriate orders for
adjustment of the expenditure amount so far borne by DTCP,

Haryana.

- 34. On behalf of the petitioners, it was stated that the General
Secretary of petitioners’ association has been duly authorised by its
members in the general meeting held on 15.09.2019 to state that its
members shall pay the development charges within the stipulated
time frame fixed by the State of Haryana. In the response filed by
the petitioners’ association, it is stated that in case if any plot holder
does not pay the amount on demand by DTCP, Haryana within the
stipulated time frame, the piot holder may be levied interest at the
rate of 18% by giving one more opportunity to the plot holder for

payment. The request for one more opportunity to deposit the

apportioned amount payable cannot be accepted since the matter is

pending for more than two decades. The pavment of apportioned

amount_should be a time bound one. In case if any of the plot

owner (who has already obtained the sale deed) does not pay the
apportioned external and internal development charges within the
time frame, the developments/amenities like sewerage, water
connection, electricity and other developments shall not be

extended to him.

- 35. The learned Senior counsel Mr. R. Basant repeatedly
submitted that as many as about 450 members of petitioners’

association have obtained the sale deed and they would definitely

22
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pay the apportioned development charges. Since there are number
of beneficiaries, it is necessary to clarify the consequence if the
claimants do not pay the amount stipulated within the
prescribed time frame. In case the claimants express
unwillingness to pay the proportionate development charges or fail
to give an undertaking within the given time frame, the land allotted
to them will revert to the Colonizer on certain conditions viz. —
colonizer will pay the claimant the amount paid towards the cost of
land with interest from the date on which such payment was made
at a rate which may be considered appropriate by the arbitrator.
The Colonizer in additon to the above, shall also pay the
proportionate amount towards development works payable for the
said plot to the government of Haryana. On the order passed by the
arbitrator, such payment shall be made within six weeks from the

date of failure of payment by the claimant.

36. Insofar as the other categories of allottees who have not been
identified and who are yet to have the sale deed, in case if they do
not pay the development charges within the time frame, as
discussed earlier, they shall forfeit the right over the plot. The
Colonizer has undertaken to refund the amount to the allottees in
case of failure to pay the apportioned amount by the individual plot
owners. The Colonizer has also undertaken to refund the amount to
the allottees who cannot pay the due amount to DTCP, Haryana. In
case of the plot owner who cannot pay the apportioned
development charges or committed default in payment of the
apportioned amount, the colonizer shall pay the consideration

amount paid by the allottee along with the reasonable interest.

23
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Additionally, the Colonizer shall also pay the apportioned amount of

the development charges qua those plots.

37. Number of claimants settled by the Scrutiny Committee
appointed by the learned Arbitrator - Report signed by »aII the
parties:- Shri H.P. Sharma, Court Commissioner was appointed by
the Supreme Court vide order dated 21.10.2008. As per order
dated 18.07.2013 of the Supreme Court, it was directed that fresh
exercise to prepare a final list of claimants be undertaken by the
Director General, Town and Country Planning. This was accordingly
done and 3002 eligible plot holders were identified. This information
was submitted to the Supreme Court through affidavit dated
15.11.2013. The Arbitrator vide order dated 07.05.2016 set the
following conditions to determine the entittement of each plot

holder:- |

a) Plot holders should have made bookings alongwith entire payments
towards cost of land prior to 07.04.1997.

b) Such plot holders should have paid/deposited the entire
development charges with the Haryana Government upto
31.12.1999, in terms of the order of the Supreme Court dated
02.12.1999.

c) The plot holders who have made bookings alongwith the entire
payment towards cost of land prior to 07.04.1997 but had not made
payments towards the development charges in terms of the order of
the Supreme Court dated 02.12.1999, can be considered provided
they are willing to pay the development charges as would be
required on the date of carrying out the actual development.

d) Multiplicity and duplicity of claims, i.e. more than one claim from
one family will not be considered as eligible. Further, if any person
is already in occupation of a plot illegally or by encroachment, he

will similarly not be considered for any further allotment.?®

28 (Para Nos.3-5 of the Order dated 07.05.2016 of Arbitrator)
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38. The exercise of deciding eligible candidates was started with
the NPNL category. The Director, Town and Country Planning,
Haryana issued a public notice on 18.08.2016 in the newspaper
inviting applications to file claims accompanied with supporting
documents regarding allotment/booking of plot in NPNL category.
The Scrutiny Committee decided that an amount of Rs. 550/- be
taken as development charge for scrutiny of claims.? The Scrutiny
Committee received 2690 applications for the purpose of scrutiny
before the cut-off date. However, 523 applicants did not appear
before the Committee for the purpose of scrutiny. After scrutiny of
applications, the Committee found total 1932 NPNL category
applicants, 73 general category applicants, 165 commercial

category applicants and 2 EWS category applicants.*
39. NPNL Category were divided into five categories as under3:-

Those who have paid full land  ..... 1155
cost/development charges before cut-
off date

Those who have paid full land costand  ...... 457
part development charges before cut-off
date

Those who have paid full land costonly ~ ...... 86
and no development charges

Those who have paid part land cost  ...... ¥
only and no development charges

Those who got sale deed executed — ...... 220
directly from developer or through re-

sale

29 (Under Point No.6 at Pg 4 of submission of R6 dated 22.07.2019).
30 (Pg 23 of vol. 1 of scrutiny committee report dated 28.10.2017)
31 (Under Point No.3 at Pg.9 of the Reply filed by DTCP, Haryana on 19.08.2019)
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40. Thereafter, scrutiny qua general and EWS category claimants
was started. Vide order No.20 dated 13.07.2018, the Arbitrator
directed the State to again give state-level advertisements inviting
representation from all parties alongwith documents supporting their
allotment in General and EWS category by 31.07.2018. The cut-off
date for submitting application/claims was four weeks from the date
of advertisement. In compliance of this order, public notice was
advertised on 04.08.2018 in Amar Ujala, Dainik Jagran (Hindi) and
Tribune (English). The last date for receipt of application was
03.09.2018 but since 03.09.2018 being a gazetted holiday, the
applications received upto 04.09.2018 were considered by the
Committee.2 Under the EWS category, draw was held on
30.07.1994 and 18.11.1995 where 350 persons were successful.
Only 106 applicants applied for allotment.*

41. General Category:- During scrutiny of documents, it was
observed that in the general category plots where Builder Buyer
Agreement has been executed, the rate for plot size more than 263
sq. yards had been fixed @ 425 per sg. yards. Following

categorisations were made with respect 10 general category

claimants®:-
Claimants who paid land cost @ 425 with ... 52
development charge at the rate of 550 per
sg. yard
Claimants  who paid part land ... 16
cost/development charge
Claimants who could not produce any  ...... 402

evidence/documents  with regard to
booking/payment of development charge
before cut-off date and got sale

32 (Pg 3 of scrutiny committee report qua general and EWS category).
33 (Pg.6 of scrutiny committee report qua general and EWS category)
34 (Pg.5 of scrutiny committee report qua general and EWS category)
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deed/conveyance deed executed from
developer
Note:- The report of the general category plots was not signed by

Sh. Ashok Aggarwal, the authorised representative of Durga
General Plot Holders Welfare Association as he was not satisfied

with the scrutiny procedure/comments of the scrutiny committee.*

Note:- In above 402 cases, 86 numbers of cases are claimed by
M/s Hindustan Commercial Investment Trust & M/s Class Sales Pvt.
Ltd., wherein the Directors are Sh. Divij Mehra etc. only who are
now claiming to be the Director of M/s Durga Builder Pvt. Ltd. in the

Supreme Court.*

42. The Scrutiny Committee consisting of Senior Town Planners
and others have thus identified the number of eligible plot owners.
The number of eligible allottees have to be decided by the Arbitrator
applying the parameters as set out in the order of the Arbitrator
dated 07.05.2016 and the learned Arbitrator to determine the final
list of eligible plot owners in all the categories — NPNL, Economic

Weaker Sections (EWS) and General and also commercial.

43. Once the number of allottees are identified, as discussed

earlier, the amount of internal and external development cost has to
be proportionately apportioned amongst each one of the eligible
allottees. It is seen from the Scrutiny Committee Report _and the
status report filed by the State of Haryana, about 452 plot owners
have got the sale deed from the Colonizer; some of the allottees are
yet to get the sale deed. Section 8 of the Haryana Development and
Regulation Urban Areas Act, 1975 (HDRA Act) inter alia provides for
cancellation of licences if the Colonizer contravenes any of the

conditions of the licence or the provisions of the HDRA Act and also

35 (Under Point No.3 at Pg.10 of the Reply filed by DTCP, Haryana on 19.08.2019)
36 (Under Point No.3 at Pg.10 of the Reply filed by DTCP, Haryana on 19.08.2019)
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provides for mode of carrying out the development works in the
colony. Section 8(4) of the HDRA Act enables the Director to
transfer the possession and title of the land to the plot owners.
Section 8 (4) of the HDRA Act reads as under:-

«8, Cancellation of licence -

(4) Notwithstanding anything contained in this Act, after the colony
has been fully developed under sub-section (2), the Director may
with a view to enabling the colonizer, to transfer the possession of
and the title to the land to the plot-holders within a specified time,
authorise the colonizer by an order, to receive the balance amount,
if any, due from the plot-holders, after adjustment of the amount
which may have been recovered by the Director towards the cost of
the development works and also transfer the possession of or the
title to the land to the plot-holders within aforesaid time. If the
colonizer fails to do so, the Director shall on behalf of the colonizer
transfer the possession of and the title to the land to the plot-
holders on receipt of the amount which was due from them.

Once the allottees are identified and the allottees pay the
apportioned development charges, the learned Arbitrator shall direct
the Director to execute necessary documents in favour of the
allottees in terms of Section 8(4) of the HDRAAct.

Question No.3:- In view of the fact that around 2690 claims
were received in the NPNL category, the State of Haryana will
have to devise a policy for relaxing density norms for the
Project.

44. Out of the total 234.675 acres licensed land under seven

licences, 46.85 acres land is under encroachment/unauthorised
construction and 187.825 acres land is stated to be available for
planning. In the report filed by the DTCP, Haryana dated
19.08.2019, it is stated that out of the above 187.825 acres area,

28
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43.68 acres area was reserved for general category plots, 23.475

acres area was reserved for community/infrastructure sites.

Balance, 120.67 acres was planned for EWS and NPNL category

plots. As per the layout plan of Phase-I and Phase-Il, details of the

plots like category, plot area and the number of plots are as under:-

Phase-l
Total — 1502 plots *¥*

Sl. Size of the | Number of Category Total
No. Plot Plots (category
wise)
1. 200 sq. Mtrs | 272 plots Category D —reserved for NPNL
2. 148.75 sg. | 155 plots Category E —reserved for NPNL 427 plots
Mtrs
3. 101.25 sg. | 163 plots Category F —reserved for EWS
Mtrs
4. 50 sqg. Mtrs | 255 plots Category G —reserved for EWS 746 plots
5. 112 sq. Mtrs | 328 plots Category H —reserved for EWS
6. 420 sg. Mtrs | 101 plots Category A — reserved for General
7. 350 sq. Mtrs | 78 plots Category B — reserved for General 329 plots
8. 242 sg. Mtrs | 150 plots Category C — reserved for General
Phase-ll
Total - 1424 plots**®
SI. No. | Size of the Plot | Number of Plots | Category | Total (Category wise)
1. 200 sqg. Mtrs 163 plots NPNL
2. 148.75 sqg. Mtrs | 176 plots NPNL 356 plots
3. 128 sq. Mtrs 17 plots NPNL
4, 101.25 sqg. Mtrs | 425 plots EWS
5. 50 sq. Mtrs 268 plots EWS 857 plots
6. 112 sq. Mtrs 164 plots EWS
7 420 sq. Mtrs 96 plots General
8. 350 sg. Mtrs 24 plots General 211 plots
9. 242 sq. Mtrs 91 plots . General

37 Revised lay-out plan submitted by DTCP, Haryana in its status affidavit dated
07.03.2019 at Pg. 26.
38 Revised lay-out plan submitted by the DTCP, Haryana in its status affidavit dated
07.03.2019 at Pg. 27.
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45. On behalf of the Director, Town and Country Planning,
Haryan'a, it is stated that as per the revised layout plan of Phase-|
and Phase-ll, the plotted area shall not exceed 55% of the net
planned area of the colony. The commercial area shall also be
included in this plotted area for calculations of the area under the
plots. In Phase-|, the total area under the scheme is 126.724 acres
out of which the area under the residential plot is 61.64 acres. In
Phase-ll, the total area under the scheme is 107.95 acres out of

which 51.03 acres is the area in residential plots.***

46. Insofar as the question raised by the learned Arbitrator that
whether the present density norms can be relaxed for the project,
Mr. Maninder Singh, learned Senior counsel appearing for the State
of Haryana has submitted that the density norms like the area
reserved for roads, common purposes, etc. cannot-be reduced.
Insofar as the density of the plots, the learned Arbitrator if need be,
shall make appropriate adjustments of the plots in conformity with
the existing rules. The adjustments of the plot area will have to be
done from amongst the plot owners. The State of Haryana shall
render its co-operation in adjustment of the plot sizes in the
approved layout of course, subject to the conformity with the

existing rules and governing sanction of the scheme.

Licence fee payable by the Colonizer, issue of encroachment
and the expenses met by the Director, Town and Country
Planning, Haryana in engaging the watch and ward of the

licensed area and other issues.

47. Licence fee:- As discussed earlier, seven licences were

issued to M/s Durga Builders Private Limited and its associate

39 Under Point No.2 at Pg. 3 in the status affidavit filed by DTCP, Haryana dated
07.03.2019.
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companies for the total area measuring 234.674 acres under
Section 3 of the Haryana Development and Regulation of Urban
Areas Act, 1975 (HD&RUA Act). The above said licensed areas are
in two pockets i.e. as Okhla Enclave Phase-| (Area 126.724 acres)
and Okhla Enclave Phase-ll (Area 107.95 acres). The copies of the
approved layout plans of Okhla Enclave Phase-l and Phase-Il are
revised on 24.09.1997. In terms of the provisions of the Act and as
per the conditions of the licence, the Colonizer has to pay the
licence fee and the licence renewal fee. In the status affidavit filed
by the Director, Town and Country Planning, Haryana in March,
2019, it is stated that an amount of Rs.21,86,97,901/- (as on
28.02.2019) is outstanding from the Colonizer. As per the terms and

the conditions of the licence, the Colonizer/Developer is bound to

bear the expenses to carry out the internal development works in
the colony and to clear the government dues of fee for renewal of
licence and other expenses borne by the State of Haryana.
However, with a view to move forward with the development, the
allottees of the plots have undertaken to pay the cost of the internal
and the external developments. But the Colonizer cannot be
allowed to go scot free. The sixth respondent-Colonizer is bound to
pay the licence fee of Rs. 21,86,97,901/- (as on 28.02.2019)
towards the fee for renewal of licence which is payable with interest
@ 6% per annum from 28.02.2019. If the amount is not paid by the
sixth respondent, it is for the State of Haryana to proceed against
the sixth respondent to recover the amount as if it is a land revenue.
For the said amount of 21,86,97,901/- (as on 28.02.2019), there
would be a charge on the properties of the sixth respondent-

Colonizer.
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- 48. Issue of encroachment and the expenses met by the Director,
Town and Country Planning, Haryana in engaging the watch and
ward of the licensed area:- In the counter affidavit filed by the Director,
Town and Country Planning, Haryana, it is stated that an extent of 46.85
acres land was under encroachment/unauthorised construction. By the
order dated 18.07.2013, the Supreme Court has directed the
Department for watch and ward of the licenced area till the matter is
resolved. In this regard, in the affidavit filed by the Director on
19.08.2019, it is stated that:-

*The Department has hired a private security agency at the expense of

Rs.2.5 lakh per month, which has deputed twelve number of security
guards for twenty-four hours to keep a watch and ward of this licensed
area. The Department has already paid approximately Rs.1.25 crores
to the security agency. Due vigilance on the licensed area is being kept
and demolition of encroachment/unauthorised construction is being
done by the Enforcement Wing of Town and Country Planning,
Department. A whatsapp group of the officials of police department,
enforcement wing of this department and hired security guards has
been created to update the time to time status of unauthorised
constructions, if any. For the awareness of general public, the flex
boards have been displayed on prominent places of this colony clearly
mentioning that matter of this colony is subjudice and no person can
do sale, purchase of plots and raise unauthorised construction in this
colony till the matter is resolved. Whenever any new illegal
construction activity comes to the notice, the same are immediately
removed.**

49. In the affidavit, it is further stated that there was a big
demolition drive in the colony on 11.04.2017 during which, newly
erected thirty-five residential structures and fifteen numbers of
DPC/boundary wall were removed. It is further stated that even if
any small construction activity like wire fencing, DPC, boundary
wall, etc. occurs in the colony, the same is removed by the security
guards at the initial stage and the Department has taken sincere
efforts to ensure that no new encroachment or unauthorised

construction has taken place on the licensed area. It is stated that

40 Point No.4 at Page No.11 of reply filed by DTCP, Haryana on 19.08.2019.
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however, the already existing encroachment over an area of 46.85

acres could not be removed due to Law and Order problem.

50. In this regard, DTCP, Haryana has pointed out that an amount
of Rs.1.25 crores already spent by the Department towards the
watch and ward and the same is also payable by the sixth
respondent-Colonizer. Thus, the total amount payable by the
Colonizer to the Department is Rs.21,86,97,901/- (as on
28.02.2019) which is payable with interest @ 6% per annum from
28.02.2019 Plus Rs.1.25 crores borne by the Department to the
security agency till August, 2019-the date of filing of the affidavit
before the Supreme Court and further expenses borne by the
Department for watch and ward of the licensed area and other
incidental expenses. If the above amount is not paid by the sixth
respondent-Colonizer, it is for the State of Haryana to proceed
against the sixth respondent to recover the amount as fee which is

a land revenue.

51. Surplus plots, if any, left — Entitlement of respondent
No.6-Colonizer:- It has been submitted by Respondent No.6-
Colonizer that a joint technological survey was conducted by the
State and the Colonizer as per order dated 07.05.2016 of the
Arbitrator. In this survey, electoral and electricity records of the
encroached area were taken and tallied with the names in the
scrutiny report to determine the genuineness of plot holders. It was
found that a considerably large number of petitioners before this
Court are already living on the licensed land**. Respondent No.6 is
required to submit a final list of such claimants before the Arbitrator.

It is clarified that if it is found that any allottee is already living on the

41Under Point No.4 at Pg.3 of submissions on behalf of R6 to clarifications sought by
the Supreme Court vide order dated 14.02.2019.
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encroached land, they would not be entitled from claiming any

further allotment in their favour.

52. Surplus plot if any — Entitlement of Respondent No.6-
Colonizer:- One last issue as to the entitlement over the surplus
land, if any, left after allotment of land to eligible allottees has to be
settled. In this context, it is observed that though there are various
claims as to who is the present Director of M/s Durga Builders
Private Limited, there is no serious dispute that the land in question
was owned by said M/s Durga Builders Private Limited and its
associate companies. Licenses were also granted to them by the
State of Haryana. These licenses have long since expired and have
not been renewed after 1999. However, till date no action has been
taken against these companies on account of non-renewal of
license. According to the State of Haryana, an amount of Rs.
21.86,97,901/- (as on 28.02.2019) is outstanding against licence
renewal fee. On payment of this outstanding amount against the
license renewal fee with interest from 28.02.2019 and also on
payment of expenses borne by DCTP in engaging the security
agencies for watch and ward of the licensed area, M/s Durga
Builders Private Limited and its associate companies would be

entitled to claim the surplus plots.

53. Additionally, in case, if any of the allottees are not in a position
to pay the apportioned internal and external development charges
and expresses willingness to quit and consequently the plot falls
vacant, the same shall be considered being allotted to the sixth
respondent-Colonizer, of course, striking a balance between the
allottee of the plot and the Colonizer. The Arbitrator shall determine

the compensation payable by the sixth respondent-Colonizer and
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direct the sixth respondent-Colonizer to compensate the allottee of
the plot by directing the sixth respondent-Colonizer to pay adequate
compensation in lieu of the claim for the plot falling vacant. In order
to make a claim for such plots falling vacant, the sixth respondent-
Colonizer is to pay:- (i) the compensation to allottee as directed by
the Iearnéd arbitrator; and (i) to pay the apportioned amount of

internal and external development charges.

Question No.4:- The last direction as sought by the Arbitrator
is to pass appropriate directions for converting these
proceedings to that of a Special Committee:-

54. In this context, we may usefully refer to the order of
appointment of the Arbitrator dated 27.01.2016 wherein, this Court
provided that all the parties shall submit their respective proposed
terms of reference before the Arbitrator who shall first settle the
terms of reference and thereafter, resolve the disputes involved
between the parties. On completion of the arbitral proceedings, the

Arbitrator was directed to submit a report to the Supreme Court.

55. Arbitration is a mechanism to settle the disputes of the parties
on the basis of the terms of arbitration agreement between the
parties. In the present case, there is no agreement between the
parties. The matter was referred to Justice Vikramjit Sen only as a
remedial measure to solve the grievance of the petitioners who
were aggrieved by the non-allotment of the plots by Colonizer and
to resolve the lengthy issue involved in such allotment. Thus, the
instant arbitration proceedings cannot be strictly called so and the
term ‘arbitration’ in this context is a misnomer and the proceedings

actually are one of a Special Committee.

56. In his letter dated 23.01.2018, the Arbitrator has also observed

that “these proceedings are not in the nature of arbitration and
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essentially, in the nature of a Special Committee of the Hon'ble
Supreme Court of India.” We fully agree with the views expressed

by Justice Vikramjit Sen. It is made clear that the present

proceedings are not in the nature of arbitration within the meaning

of the Arbitration and Conciliation Act, 1996: but essentially, in the

nature of a Special Committee constituted by the Hon'ble Supreme

Court of India.

Other observations relevant for determination of the issue:-
57. Remuneration payable to the Arbitrator:- As to the guestion

of remuneration payable to the Arbitrator, reference can be made to
the order dated 27.01.2016 wherein, it was provided that the fee
shall be decided by the Arbitrator and be borne equally by all the
parties. Accordingly, the Arbitrator shall decide his fee to ,‘be.payable
by the parties as directed by the learned arbitrator.

- 58. Summary of Conclusion:-
Number of claimants settled by the Scrutiny Committee:-

e The number of eligible allottees are to be decided by the

Arbitrator applying the parameters as set out in the order of
the Arbitrator dated 07.05.2016 and the learned Arbitrator to
determine the final list of eligible plot owners in all the
categories — NPNL, Economic Weaker Sections (EWS) and

General and also commercial.

e Once the allottees are identified and the allottees pay the
apportioned development charges, the learned Arbitrator
shall direct the Director to execute necessary documents in .
favour of the allottees in terms of Section 8(4) of the HDRA
Act.
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Question No.1:
e Members of the petitioner association/allottees purchased the plots

from the Colonizer who held the above seven licences and
therefore, they are entitled to the entire extent of land as per the
layout without going into the question of which is the portion of the

land M/s Durga Builder Pvt. Ltd. is claiming succession.

e The claim of the sixth respondent can be considered by the

arbitrator only subject to the payment of licence renewal fee of
Rs.21,86,97,901/- (as on 28.02.2019) with interest @ 6% from
28.02.2019 plus Rs.1.25 crores borne by DTCP, Haryana in
maintaining the security as per the order of the Court dated
18.07.2013.

The claim of the sixth respondent-colonizer could be considered

only if respondent No.6-Colonizer pays the licence renewal fee of
Rs.21.89 crores and other amount spent by DTCP, Haryana
towards keeping watch and ward of the licensed area and other

charges.

On payment of this outstanding amount against the license
renewal fee with interest from 28.02.2019 and also on payment of
expenses borne by DCTP in engaging the security agencies for
watch and ward of the licensed area, M/s Durga Builders Private
Limited and its associate companies would be entitled to claim the

surplus plots.

Claim of Mr. Arun Mehra qua 87 plots:- So far as the claim of
Mr. Arun Mehra in respect of 87 plots, liberty is granted to Mr. Arun

Mehra to work out his remedy in accordance with law by agitating
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the matter before the competent court. However, it is made clear
that the claim of Mr. Arun Mehra in respect of 87 plots shall not

come in the way of the claim of the beneficiaries.

Question No.2:
e The Town and Country Planning Department has stated that only
after payment of at least 90% of the total amount, they will

undertake the work.

e A total amount of Rs.128,70,00,000/- (Rs.117,00,00,000/- on
account of internal and external development work +
Rs.11,70,00,000/- as 10% additional cost) is payable to the DTCP,
Haryana. The total amount of Rs.128,70,00,000/- is payable by
the members of the petitioners’ association and eligible plot
owners to the Director General, Town and Country Planning
(DGTCP), Haryana for undertaking and completing the internal

and external development works.

e Out of the above amount of Rs.128,70,00,000/-, Rs.70 lakhs to be
kept apart to enable the Director, Town and Country Planning,
Haryana to adjust the expenditure so far borne by DTCP in
issuing various advertisements and other such incidental

expenses.

* As regards the internal development charges, the court in its order
dated 07.04.1997 noted thét the Government has fixed Rs. 878/-
for the plots of the size 135 sq. yards to 170 sg. yards and Rs.
975/- for plots of 171 to 220 sqg. yards. As to the external
development, it was worked out at Rs. 4,70,000/- per acre which
was to be borne by the allottees.** However, it is stated only some
of the allottees (according to the Colonizer, only 143 of the

42 (Para No.8 of Proceedings of the Supreme Court dated 07.04.1997)
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allottees) have complied with the order of the Supreme Court. But
according to the petitioners that in compliance of the order of the
Supreme Court, they have paid the amount. This has to be
verified; those of them who have not complied with the order of
the Supreme Court shall be directed to pay the amount with 6%

interest on the amount payable from 01.01.1998.

Apportionment of the amount and consequence of failure to
pay:-

e The Arbitrator shall determine the cost for the square meter and

proportionately apportion the total cost amongst the eligible plot

owners depending on their respective plot size.

e The General Secretary of petitioners’ association has undertaken

that its members shall pay the development charges within the
stipulated time frame fixed by the Arbitrator/State of Haryana.

e The payment of apportioned amount should be a time bound one.

In case if any of the plot owner (who has already obtained the sale
deed) does not pay the apportioned external and internal
development charges within the time frame, the
developments/amenities like sewerage, water connection,
electricity and other developments shall not be extended to him.

In case the claimants who have not so far got the sale deed
executed express unwillingness to pay the
proportionate/apportioned development charges or fail to give an
undertaking within the given time frame, the land allotted to them
will revert to the Colonizer on certain conditions viz. — (i) colonizer
will pay the claimant the amount paid towards the cost of land with

interest from the date on which such payment was made at a rate
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which may be considered appropriate by the arbitrator; and(ii) in
addition to the above, the Colonizer shall also pay the proportionate
amount towards development works payable for the said plot to the

government of Haryana.

¢ |nsofar as the other categories of allottees who have been identified
and who are yet to get the sale deed, in case if they do not pay the
development chargés within the time frame, as discussed earlier,
they shall forfeit the right over the plot. The Colonizer has
undertaken to compensate such allottees and pay the amount to
such allottees as refund the amount to the allottees in case of

failure to pay the apportioned amount by the individual plot owners.

Question No.3:-

e Insofar as the question raised by the learned Arbitrator that
whether the present density norms can be relaxed for the project,
Mr. Maninder Singh, learned Senior counsel appearing for the
State of Haryana has submitted that the density norms like the
area reserved for roads, common purposes, etc. cannot be

reduced.

e Insofar as the density of the plots, the learned Arbitrator if need be,
shall make appropriate adjustments of the plots in conformity with
the existing rules. The adjustments of the plot area will have to be
done from amongst the plot owners. The State of Haryana shall
render its co-operation in adjustment of the plot sizes in the
approved layout of course, subject to the conformity with the

existing rules and governing sanction of the scheme.

Question No.4:-
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e |tis made clear that the present proceedings are not in the nature
of arbitration within the meaning of the Arbitration and
Conciliation Act, 1996; but essentially, in the nature of a Special

Committee constituted by the Hon’ble Supreme Court of India.

Other observations relevant for determination of the issue:-

e The sixth respondent-Colonizer is bound to pay the licence fee of

Rs. 21,86,97,901/- (as on 28.02.2019) towards renewal of licence
with interest @ 6% per annum from 28.02.2019. If the amount is
not paid, it is for the State to proceed against the sixth respondent
to recover the amount as if it is a land revenue. For the said
amount of 21,86,97,901/- (as on 28.02.2019), there would be a

charge on the properties of the sixth respondent-Colonizer.

e Upon the payment of Rs.21,86,97,901/- as licence fee,
fespondent No.6-Colonizer is at liberty to work out his remedy
qua the encroached area of 46.85 acres in accordance with law

and also the surplus plots as determined by the learned arbitrator.

e Pursuant to the order passed by the Supreme Court, DTCP,
Haryana has stated that it has spent an amount of Rs.1.25 crores
towards watch and ward and the same is payable by the
Colonizer. Thus, the colonizer shall pay Rs.1.25 crores to DTCP,
VHaryana till August, 2019-the date of filing of the affidavit before
the Supreme Court and further expenses borne by the
Department for watch and ward of the licensed area and other
incidental expenses. If the above amount is not paid by the sixth
respondent-Colonizer, it is for the State of Haryana to proceed
against the sixth respondent to recover the amount as land

revenue.
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e On payment of licence fee and other dues, the Colonizer would

be entitled to make a claim for the surplus plots, if any, left over.

59, We place on record the valuable assistance rendered by
learned Senior counsel, Mr. Raju Ramachandran, learned amicus
curiae who is assisted by Ms. Rashmi Nandakumar, Advocate. We
also place on record the co-operation rendered by Mr. R. Basant
and Ms. V. Mohana, learned senior counsel appearing for the
petitioner-Association; Mr. Maninder Singh, learned Senior counsel
and Dr. Monika Gusain, learned counsel appearing on behalf of
State of Haryana and DTCP; and Mr. Satvik Varma and Mr. Mohit
Mudgal, learned counsels appearing on behalf of the sixth
- respondent-Colonizer.

60. Accordingly, the clarifications sought by the Learned Arbitrator
are answered.

61. All pending applications shall stand closed.

[R. BANUMATHI]

............................. J.
[A.S. BOPANNA]

New Delhi;
October 03, 2019
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SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

IA NOS.41-42 IN WRIT PETITION (CIVIL) NO(s). 113 OF 1996

OKHLA ENCLAVE JOINT ACTION COMMITTEE Petitioner (s)
VERSUS
UOTI & ORS Respondent (s)
(For directions and exemption from filing O.T. and office report)
WITH

I.A. NOS. 8 & 9 IN W.P.(C) NO. 876 OF 1996
(For directions and exemption from filing O.T. and office report)

Date: 14/12/2007 These Petitions were called on for hearing today.
CORAM

HON’BLE MR. JUSTICE C.K. THAKKER
HON'BLE MR. JUSTICE ALTAMAS KABIR

For Petitioner (s) Mr . Rana Mukherjee, Adv.
in IA.42-43 Mr. A.H. Laskar, Adv.

Mr. Anand, Adv.

Mr. Abhijit Sengupta, Adv.
in WP.876/96 Mr.S.K. Dholakia, Sr.Adv.

Mr. Ashish Dholakia, Adv.
Ms. Sumita Hazarika, Adv.
Mr. Adarsh Peradarshni, Adv.

Ms. Minakshi Vij,Adv.

Mr. P. Narasimhan, Adv.

For Respondent (s) Mr. R.K. Shukla,Sr.Adv.

Mr. Ashok Bhan, Adv.
Mr.Y.P. Mahajan, Adv.
Mr. DS Mehra, Adv.
Mr. P. Parmeswaran, Adv.

Mr. H.K. Puri,Adv.

Mr. Ranbir Singh Yadav ,Adv

Mr. P Narasimhan, Adv.
Mr. Prem Malhotra, Adv.

Mr. Kishan Datta,Adv.
Mr. Abhijit Sengupta,Adv.

Mr. Arun K Sinha, Adv.

Mr. Rakesh Singh, Adv.

Mr .Mukesh Kumar Sinha, Adv.
Mr.T.V.George,Adv.

Mr. Vikas Singh, ASG
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. UPON hearing counsel the Court made the following
ORDER
I.A.No.8 in WP.No.876/1996:

Notice was issued on this application on May 15, 2007.
Service is complete. In spite of that some respondents do not appear.

In view of the fact that affidavit in reply is not filed, in our
opinion, ends of justice wold be met if we grant one more opportunity
to the respondents to file affidavit. Let such affidavit be filed within
three weeks.

List in the last week of January, 2008.

I.A.No.41 in WP.No.113/1996:

We have heard learned counsel for the petitioner/applicant
and for respondent No.l. The learned counsel for respondent Nos. 2
and 3 is not present.

We have also perused the affidavits in reply filed by
respondent Nos. 2 and 3 as also by respondent No.l.

. In the present application petitioners have complained that
the respondents are not allowing them to construct their houses on
their respective plots on which sale deed and possessions have been
given to them.

In view of the above fact, the abovesaid assertion is not
disputed by the respondents. In our opinion, ends of justice would be
met if we grant at this stage prayer in terms of payer clause (b) which
reads thus:

ndirect he respondent No.2 to approve Lhe
Proposed Building Plans of petitioner’s/applicant’s
plots and enable them to construct their houses on
their respective plots so that remaining alive
petitioners can enjoy the roof of their own houses in
the evening of their life;"

[ Usha Bhardwaj ] [ Vinod Kulvi]
Court Master Court Master
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997706 WELFARE ASSOCIATION ey
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. _135A, round Floor, Block-A, Edenburg City, Sector -91, Faridabad °

zile Singh JE T
: President 210 11 W———— Dategﬁf[-{i.?‘"é
o M.9312210783

e
i J

To, : A er’?;';’:
_ District Towi Pk
Moman Ram Goswami The Director, Town and Country Planning, Faridabad |
Gen. Secretary Haryana, Chandigarh. giary No, i 771
. ate e

M. 9650381901

...............

Subject: Execution of the order dated 25.04.2025 pass by ﬁ

Ashok Kumar the Hon’ble Supreme Court in M. A No. 1290 of 2022 in
Treasurer WP (C ) No. 876 of 1996 title as Okhla enclave Plot Holder

M. 9810563848 Welfare Association vs union of India through Secretary

6
PL- Yea o) pade—4
Respected Sir, ﬁ»‘
In the caption matter clarification was sought by the State
regarding consideration of owners and Plot holders having
sale deed executed by Builder in favour of plot holders. The
Hon’ble Court in the referred order has clarified the same
in para no. 20 and in para No. 43 of the above mentioned
order at par with case of sale deed holders in the list of 492
plots which is reproduced as under:
“While the allotees who claim to have valid sale deeds must
present themselves before the Scrutiny Committee to
determine the legality of their sale deed. Further, in respect
of sale deeds that are found to by legal and valid,
demarcation must be done and development charges etc.,
must be collected in terms of the order of this court dated
03.10.2019. the IA is disposed of accordingly.”

k-

“43. The query with respect to para (i) and (ii) has been ‘
answered above, in response to I.A. No. 7680/2023 in MLA.
(D) 21286/2020.”

In the light of the above-mentioned facts and
circumstances it is requested that our association Durga
General Plot Holders Welfare Association and Edenburg
City Resident and Plot Holders Welfare Association having
members of plot owners by virtue of sale deeds executed
by the builder be verified by your department as same s

M already done by the scrutiny Committee to enable us B |
' : o 7 0,\_03 k/? \ :
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- EBENBURG CITY RESIDENTS & PLOT HOLDER

WELFARE ASSOCIATION ik
35A Ground Floor, Block-A, Edenburg City, Sector -91, Faridabad

Zile Singh
President
M. 9312210783

Moman Ram Goswami
Gen. Secretary
M. 9650381901

Ashok Kumar
Treasurer
M. 9810563848

> \f\%-d
| xp" (ya\’)a

Ref NO. weeoeeeeeveeeereeeeerenes Date...........50%

proceed further for approval of building plan etc. of all the
plots in a time bound manner. Further in compliance of
order dated 25.04.2025 the Hon’ble Supreme court has
given clear instructions to the Department to make layout
plan in 10 weeks and for that demarcation of the area is
required to be done by the department. However, it can |
only take place only when the sewerage water which is
entering/being put into the area be stopped and further
prevent it from entering the land and the water which is
already stagged in the area is taken out and debris is
cleared. Post this process only the levelling of the land can
be done which is prior necessity for demarcation if process
is not completed in a time bound manner it will amount to
contempt of court for willful disobedience of the Hon’ble
Supreme Court’s order. %

Thanking You
Yours Faithfully,

‘Zﬂ_t&,%{ &(

President
Durga General Plot Holders Welfare Association

Edenburg City Resident and Plot Holders Welfare
Association

Copy to:

1. STP, Faridabad.
. DTP, Faridabad
3. DTP (Enforcement) Faridabad.
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234, Ground Floor, Block-A, Edenburg City, Sector -91, Faridabad
Zile Singh

President RefNO. .ooeeereee,
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/
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é M I The Director, Town & Country Planning —
@ Oman Ram Goswami Haryana, Chandigarh /Aﬁ, ’
E‘ Gen, Secretary 2 Sen.ior Town Planner ﬁ\)/
. M. 9650381901 “atldalind
i 3. Regional Officer (Noddle Officer) Pollution
ntrol Board Faridabad
4 ISt ; i District Town Pla )
Ashok Kumar Ff:ls.j(xj;cngoun Planner vl e
Treasurer 5. Distel . Diary Nc.....) C‘ e
. strict Town Enforce { R
M. 9810563848 Faridabed e Dat6n e TSR

Subject: Demarcation of Plots in Okhla Enclave in compliance of
order dated 25.04.2025 passed by the Hon’ble Supreme Court of
India in Okhla Enclave Plot Holders Association vs Union of India
& Others bearing WPC NO. 876 of 1996.

Sir,

In the captioned matter the Hon’ble Supreme Court of India was pleased
to pass order dated 25.04.2025 directing the State of Haryana to proceed
with the demarcation of the plots in Durga builder. Also an Original
Application bearing OA no. 91/2021 was [iled by the undersigned
Association before the Hon’ble National Green Tribunal (hereinafter
referred as NGT) for providing functional main sewer line. functional
storm water, portable water. 30 meter wide road and also to stop the
illegal dumping of debrisirubble, illegal meat market and the sewage

water entering into the land of the undersigned Association’s land from

the Municipal Corporation of Faridabad’s land and to stop the
environmental degradation because of the above mentioned causes. A
notice was issued in OA 91/2021 to all the respondents i.e., State of
Haryana, through its Secretary, Director, Town and Country Planning.

Commissioner, Municipal Corporation of Faridabad and Harvana

Pollution Control Board and directed to file a joinl report vide order

.
W 5.1.P-

TP olo s
Faridabad



355
T2

dated 13,04 -
U 13.04.202
021, A joint status report was filed by Haryana State Pollution Control Board, Haryana

\S::;h;l\j:ﬂ;\lj l:lldhikurun. Faridabad and Municipal Corporation Faridabad on 31.01.2022 in which it

| 20 by the Respondents to keep a strict vigil in the licensed area to avoid dumping of sewage

\Water, construction & demolition waste and any other waste until licensed area is being handed over

to the colonizer or any other agency. Not to mention, the Director, Town and Country Planning,

Haryana was made custodian of the Licensed Colony by the order dated 17-07-2013 and 18-07-201 3

passed by the Hon'ble Supreme Court of India and the responsibility has not been transferred to any

other agency. Even after the order passed by the Hon’ble NGT hundreds of tankers are emptied in the

licensed colony making life miserable for the people who are already living there and also for the

people who are planning to make their homes soon as they have already appeared before the scrutiny

committee and are found eligible. Till date the sewage water is entering the land of the undersigned

\ association even after repeated letters and reminders to the MCF, HSVP, HSPCB no steps have been
taken to stop the water sewer/Tankers entering into the Durga Builders land.

The compliance of order dated 25.04.2025 cannot be complied (Demaroation of Plots) with unless the

(«; water is taken out from the land, filled with soil and levelled and further dumping of waste material,

sewage water is stopped from entering into the land. Further in order dated 25.04.2025 the Hon’ble

Supreme Court has directed the State of Haryana to remove the encroachment. As these directions are

given to be completed in a time bound manner the Department has to work upon things simultaneously

as any delay will attract Contempt of Court.

Thanking you

__ Yours Sincerely

@ _ZQL L}gy ‘

President
/V' Durga General Plot Holders Welfare Association

Enclose
1. Order of Hon’ble N.G.T. Dated
2. Order of Supreme court of India dated 17-07-2013 & 18-07-2013.

)
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' REVISED LAYOUT PLAN OF OKHLA ENCLAVE PHASE-, FARIDABAD. PRODUCED BY AN AUTODESK EDUCATIONAL PRODUCT
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DRAWN BY (VIKASH, AD)

CHECKED BY (ASHOK KUMAR, JD)

PLANNING ASSISTANT (SUKHPAL SINGH, PA)
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PRODUCED 3Y AN AUTODESK EDUCATIONAL PRODUCT

PRODUCED BY AN AUTODESK EDUCATIONAL PRODUCT

REVISED LAYOUT PLAN OF OKHLA ENCLAVE PHASE-Il, FARIDABAD.
" SAZRA CUM LAYOUT PLAN OF DURGA BUILDER PHASE II

.  GYARSILAL V/S DTP & OTHER'S (DISMISSED) (CIS NO. CS 2935/2015).
2. RWA V/S DTP & OTHER'S (DISMISSED) (CS-3132-2015).
3. JOGINDER SINGH V/S RANJANA KISHORE (DISMISSED 29.10.2022). (CS-2457/2016).
4.  MD.YUNUS AND OTHER V/S DURGA BUILDERS PVT. LTD. & OTHERS .
ol 2N (CS-1880-2019).

5. RAMNARAYAN SINGH V/S DTP (E), FARIDABAD. (CS-1885-2019).
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Faridabad, Haryana, India

P01, Gali No. 2, Panchsheel Colony, Part 2, Basantpur, Faridabad,
Haryana 121013, India

Lat 28.498517° Long 77.337671°
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H OFFICE OF THE SUPERINTENDING ENGINEER
- HSVP CIRCLE FARIDABAD
e HSVP g [bd.sehuda@gmail.com

0129-2220690

To

The Senior Town Plannér,

Faridabad.

Memo No. 3\4 X< Dated: R|.|e& Ay
Sub :- OA No. 91 of 2021 titled as Edenburg City RWA Vs State of Haryana.
Ref :

Request to provide the response to issues raised in 0.A No. 91 of 2021 from
your good office.

With reference to the subject cited matter, the facts regarding detailed
status for the external development works executed by HSVP has already been sent to
your good office vide this office letter no. 370 dated 28.01.2022 (copy enclosed). Further,
it is also intimated that the facts & details given vide this office letter no.370 dated
28.01.2022 founds correct as per the record évailable in this office. Therefore, same may

be considered while preparing any reply in regard to subject cited matter.

Su% Engin A
HSVP cle, Faridaba

Endst. No. YK, <6 Dated: R].|oaf

A copy of the above is forwarded to the Executive Engineer, HSVP Division

No.3, Faridabad for information.
L
Superint¢nding Enginegr,
dkisvp Citcle, Faﬁdaba&
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"""" e S 1 ._._..._—"‘w__é_ -~
; & of the Superj.ntendmg Engineer; H HEVPCircle,. Farldnbad
‘Office Complex; Sector-12 l"iﬂdﬂb“
“Tel. .+ Fax: 01295 2220690 E-mall: fbd.sohu @il.com
The Admindstrater,.
_ HEVF, Faridabiad, o o
Memo No..-3 FO Diited. 2.8/l 282
“Sub 3= DA No.91 of 2021 Htled ax Edonburg City RWA Vs Btate.of Haryana. :
Kindly refer to:the DTP K. e wieina No.570-576 41.27.01:2022 dddressed 1o
your-good office and- oopy cndorser! m tbia om.ce. ' ‘ : -
Vith refermmc 3 nubjccted mmti-r the: brief facrs. regarding external v;::::p:o o
works being cm-ncd out by the: HSVP ay. mmd from the Executive” Enzwm 8 "
T‘Faddnbadaré as under:-- f s B
Jollows:.s -
The vasiotss qevel m&m m‘brks z:wcutud i'or 0khla E’t)ﬁm-"'fc are an (NS
1) The dévelop Qp oiks exeen s! rospect o OKBlEDRlaYE™
R B S 3 ':‘ Vojr.k:‘;n “ s | - : : 2
e e B e soime by Do
% -l PO o riy 3 \ A T PR 2 A
. Fhase 4 wmq ’ -EW'PhKEQ'n, smgr,ngpvfdﬁbad‘\vaa gt admmzstranvdy
: -"approvei*mmbwﬁagﬁx 128 L VidE: m;wm i’a;:chkula fetter ! No.21434
e i (;5,[99’3’9 ﬁm&'}d{ gl? S sgwer;unc P* UO L%tr. long standa lmd t’or
: rryjng oh& tﬁ:«@wwﬂk‘z &l’flucat fmm Okhlm c-‘l 4 ll upto se:werage
.- djgpa,abnegm@iﬂﬁgﬁ mag? hﬂd- 3F " - : o i
b e iR
e e it pash &0 -

: Pumpmﬁ:k!ééhfnq&‘ i’ot’sexfcmul ecwer&g&pcfxcmq ﬁ)rﬂkhla enclm-: Phasc—l & II.
Fand&qu .hagzj)eanzgnt appi'wed ot Re:308. lpo,!.an yjde G AHUD& Panchkula _
fettar: ?0.1-18191%2 daféd;l}?rbsﬂblﬁ' *133 Aﬁo‘ta g ymr‘ks were tsecubcd aguinst

ﬂweﬂﬂm SR S g SR T . —
.8r No. ‘Hunoo{Wor]r. T, el b el s G £x Eifp'sxidltm‘é Remarks
(i;r Cofstruelion of Puripehs ohiiapy el rom, Re287.9¢ Construction; -of
it g piiler -G erator:Ro: 33&:;\}3 oArfar [dfce . | pumpichamber. |
Se(g‘;?aq ‘Ox’é "dﬁbi J’ur O "‘l% ﬂa‘w .m::ﬁr Palla
Bridke: dnd;ie Lpt. 18143 £ theresol
':[Tm!trdihg d;rw __: mico &, dchc: Tiability
beripd frée-ofcout]: ' | '
(i) - | Providing &, ihdng otMaphmeryat d{spoq.al., o Fixing _ _or
machinery
, disposal.’ ;
[E3) Excavation worle: layink.uf D.hmm. .apecjals. GG Laving . of; D.
' 114:8, stee) work; €€ 1103 roa;work in' Palla. pipes ete,
dlsposal a;uh‘btla,nnd“qll othcr*workis contingehl: . G
| themsto®." ~ .
“Total - -

Note:-- As reported Ly the: P.‘ m.s, RSVP . that'the' mrtemnl -s@werngy ling aﬁd ‘above ! pump
oham.bcr was u‘am‘[;md }u,,Mc'F vutc- thlaﬂnﬂ;:é ‘meémo: "No.7:148i54 dt.ls 12.2019" (copy

closcd] “The; mionizcr TigVer, ‘applled for: ne\mfcom;qcuon 10.the - HSVP.in.the: pust,. The
mgﬁfaggnwﬁﬂbly for. sewer connéction: 5, MCF, a5 MCF s Gustodian of the above sewerage

.cogtdu RP)(2-

i

TRl




#OHice of the Superintending Englocer, HSVP Circle, Faridabad
HSVP Office Complox, Sector-12, Faridabad
Tel. + Fax: 0129- 2220690 E-mau:lbd.schuda@gmau.com

T 4
) Water Supply Works :- ;

Namo of work

T T TErp. (Reu ] Remarks

} e A A iinlacs] | o i e S A
[Rough _«osl  catimate  amounting “fof 3R The wotk waa enrried out for entire xone-1.
l; Re 55.30 Crore for  Aupnientation of Coagre | (Far mer .13,34,.1'7/11.42,45,‘}"1. O¢ren |
| Master water supply schiome Sone-t (Fot { fieldd Colany Fiel§ o gpmrific calctiintion
| Sector-33.34,39,41 A2A5,010 Green | can tr dema far Tmrgn Builde o3 aren .
| Ficldaslong ) BBD. L IR T— - : /
Note:- As reported by 1hs TR 3, HBVIY, Fixd that The Ranney Well schente fof Zoae-| irehuding

Sec-01. Okhla Badare was tmpaferred 1o MCF in (he year 2017, The Rannay Well line #33 laid

upte Gate oF wolonirer townrds Agm Capal. The roloniser pevee appliad for any wawer

~opnecton to the BSVEP in 1le et The volonizer ¢an apply buix wated conmectinn 6 ne

NMCFSFMRA 58 there Neptis are  custmlian  of  the Ranney  Nall g herne,
¢} Roed works :- o e e S e
Name of work | Exp. (Rs. in Lace] | Remarzs o :

Road trom e pass to Okhln 447.057 Apore s ) KM road frmm Palia |
| Entlave Sco-2l, Faridabad Bridzz 3o Okala Enciave Wi
, _ | apecial repsiserd . - !
Note:- As soporicd by ihe E.E.3, HSVP, Fbd. 1hat the above road was specil repaived 1 D
vear 2030-11. At present, HSVP is not mnaintaining above road b2ing MCFP area

{(3) Detail of Estim ; approved till date :-

{1 Rough cost Estimale amounting to Rs.17.00 Cromes for providing qmiernal walse

supply, scwerage, Storm water drinoge scheme and coaattetiony of rends
ce work) of Okhla Enclave Phasa-Il, Sector-91,Faridatad wien wis 3cnt o
e C.E HSVP Panchkula vide this office fetter No. 7251 datnf 31672012,

Rough oot Estimate amounting to RE.22.10 Crores for providing @ternal waler
supply, sewerxge, slorm walcr drainage scheme and comerrucfin 5 wads
(balance work) of Okhly Enclave Phase-l, Sccior-0! Farbiztad wiighh wax won! 0
the C.E HSVP Panchkula vide this affice letter No. 7233 daal.31 C7.261

{iig. Nough cost Lstimate amounting o Rs.20.86 Croses for providing externel Rorm
waicr drainsge scheme Dusga Builder Okhla Enclave Prhasce-l & i, Secwor-91,
Feridebad. (EDC) which was sgnt to the C.£ HSVP Punchiuls wde vtus cilice
lener No.82323 dated 03.09.2013.

{iv). Rough cost estilvate amoynling o Ba. 309.00 lacs for pronding sicctrillcaton K3

strect light Durga Builder Okl Enclave Phase | & {1 Fandabud |EDC) |Reported

by XEN Electricsl HEVP Faridabad).

These cutimnetes were prepaed as per plan providsd by Diswmict Town Plappes,
Furidebad, The cutimates were prepansd as per site condinon tn the year 2013 & ac presenit
condition is mory of Jews bame, l

The above cutimeles were guvpaned ta 2013 on basis of cid HSR. AL prenciit as
per pew HER, cstimate cost muy increase from 0% w 50%,.

As far deve ’ i

ap internal developuusnt works executed w1 the above licenss area, it s

intimpted Ui -_Hﬁ)(f had never exscuted uny work within the license arva & this office cansor
comment on the functionulity of these services. Contd..F/3 .
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’ Bitice of the Superintending Engineer, HSVP Circle, Faridabad
HSVP Office Complex; Se‘ctor-IZ, Faridabad
Tel. + Pax: 0129- 2220590 E-mail:fbd.sehuda@gmail.com
3%
It is furtbcr submitted thdt a8 per HSVP 1s coucemed all the extenial scrvices
\were aIready laid & handed Mr s the: MCF. : ’
Thisis submitmd or yourkingd. tnfm'matiou % further necessary-dotion plcasc.|£
v
DA/ -As above. v

-

. %}ﬁnmudmg ‘Ergiteer,
- HSVP C‘ ie, Faridabad
Endstvo. 3 =FG parst: 281 2m 22-

A °°P§' Df the above is fo'wa:dod to the following' for- Information & ecessary:”
action: pIea.sc/
L: ’I‘hc cmﬂmisaione:'. Municipa.l Corpomt!on. ‘Faridabad.

Thé Ehicf Engliieer-I, HSVP, Pauchiala;
3 The ﬁcF'onal Olficer, Haryana Polluuon Conmol Bosard, ‘Seétor-lfi. I‘andabad

.,'m

-4, Tie Dmtnct Tawr Planner, Pandabad . rit. his office memo No 570-57G dt.27.01.2022
5. 'nu' Fxécutwe Bngineer, HSVP Divn. No.3, Faridabad w. r.¢.. his office: Jcttcr Na 203-20’[
dt.28 Ul 2022. :
S
| Q,{ Sx{enntcndmg Enginecr,
HSVP Circle, Faridabad.
L}
W . Y ' :
. ; ; ‘
Dy ity

e - iy S m’d



..~ Municipal Corporation, Faridabad Loy
/i1 ™ BK Chowk N.LT. Faridabad — 121001, Haryana-india it
crcmeonione el : 0129-2411649, 2411664, 2415549 , S

No. MCF/PS/2025/ /)¢
Dated: aL?/ ™ /MJ_J(‘

Minutes of the Meeting:

A co-ordination meeting between the officers of differeat departments of Faridabad to
discuss and review the status of various works/issues related to  Water Supply, Sewerage. Storm
Water Drainage . Roads efc. in Faridabad as alse a casc bearing OA No. 397 of 2025 titled as
“Edenburg City Residents & Plots Holders Welfare Association V/s State of Haryana and others”
pending before Hon'ble NGT was held on 25-10-2025 under the chairpersonship of Hon’ble Mayor
in which besides undersigned officers of other departments detailed in the attached attendance sheet
Were. prcscm

= At the outset, Commissioner, MCF welcomed the Hon’ble Mayor and submitted that in order

to ensure timely execution of different works being /to be executed in the area of Faridabad and also
to resolve inter-departmental issues , it has been felt expedient to convene the present co-ordination
meeting and such meetings shall be held on 15" of every month ; formal notice conveying time and
venue of the same shall be conveyed to all concerned well in advance . It was further conveyed by
CMC that all the concerned departments shall send their respective Agenda to the office of SE, MCF
inter alia also mentioning the status of compliance of issues raised and discussed in the coordination
meetings convened every month by Sh. Dhesi, Principal Advisor to Hon’ble CM. The SE MCF shall
compile all such agenda items and circulate to all concerned well before the date of meeting.

3. The following issues were discussed and decisions taken:

i)  OA No. 397 of 2025 titled as “Edenburg City Residents & plots Holders Welfare
Association V/s State of Haryana and other” before Hon’ble NGT- It was conveyed in the
meeting that the present has been filed by the applicant/association and is pending before the
Hon'ble NGT with a grievance régarding non disposal of the sewerage facility, storm water line and
dumping of sewerage water in the licensed colony bearing license no. 1-3 of 1991 & 65-68 of 1992
granted for development of Residential Plotted Colony in Sector-91, Faridabad. It was further
conveyed that a status report/ATR has to be submitted before Hon’ble NGT on or before the next
date fixed i.e. 7-11-2025. After detailed discussion, it was decided that:

a) The concerned Xen and AE (Enf) MCF shall take necessary action to ensure s'toppage of
dirty water being discharged from the abutting area of Delhi, They will also ensure that no sever
water is discharged and if any such tanker is noticed, the same should be confiscated. The concerned
Xen and AE(Enf) MCF shall also ensure removal of encroachments from the said site.

b) A mini disposal may be constructed by MCF at the said site connecting the water with the
nearby sewer line.

¢) STP in an arca of about 5-6 acres MCF land be also constructed with the provision of
necessary septic management tank.

ad) The concerned Xen MCF shall also ensure impleading of Delhi Government in the said case
pending before NGT;
€) The Hon’ble Mayor was requested to kindly write a letter to the Hon'ble Mayor of Delhi

Municipal Corporation for stoppage of dirty water being discharged in the area of this Corporation
from the abutting area of Delhi;

ﬂ‘;( Faridabad stepping towards Smart Cily
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1 e D Municipal Corporation, Faridabad :
: ~  B.K. Chowk N LT, Faridabad — 121001, Haryana-india i

YN Tel. - 0129-2411649, 2411664, 2415549

0 Likewise, SE, MCT: shall send a jetter to ULB Haryana ‘nter alia requesting ta prevail upon
the Delhi Government for stoppage of dirty watcr being discharged in the area of this Corporation
from the abutting arca of Delhi;

o) Immediate and periodical desilting of Budhia Nallabi be ensured by the concerncd by the
lrrigation department. It was added that if lrrigation department issues NOC, this work shall be
carried out by MCEF also.

Regarding NGT case relating to construction of road of Seetor 21-A, after detailed .
discussion. it was deeided that upon receipt of NOC from IleVP; the COI‘SWPCHO“ of road shall be
carried out by MCF before {he next date of the case. The concerned Xen- MCEF shall pursue this case.

i) Restoration of damaged CC road trom Sainik Colony 0 Badkhal village due to laying
of sewer line work under AMRUT Yojana: It was pointed out i the meeting by FMDA that
various letters have been written to MCF inter alia secking certain information about the execution of
the said work but no reply to the same has been given. After dctailed discussion, the concerned Xen.
MCF -Sh. Kadyian was directed to send the required information that since no funds for restoration
of the road arc available with MCEF, the restoration work may be executed by FMDA.

iiiy  Returning pack O&M of internal roads wrongly transferrcd to FMDA of ROW less
than 30 mtr: After discussiorn, the concerned Xen-MCF Sh.Kadyian was directed to write letters 10
concerned Xen 10 physically take over these roads and ensure the patch/rep‘air work of all such roads
immediately. The horticulture work in the RoWs of these roads may also be got-ensured.

iv) NOC for construction of water supply infrastructare / Roosting station over 5 acres
MCF land in Revenue_estate of Village Bairi/Gajipur (Transfer of 5 ucres MCF land to
FMDA): The Senior Architect, MCF being Nodal Officer in this cas¢ chall take Immediate action for
the issuance of NOC.

V) NOC for utilization of 0.8 acre MCF land for construction of IBS near Green Fields

colony/Bandhua Mukti Morcha flats site for augmentation water supply scheme for Badkhal

Constituency through line no — 7.1: It was conveyed that_ about 0.8 acre of land near Bandua Mukti
Morcha flats® site adjoining green field colony is required for construction of Intermediate Boosting
station for augmentation of water supply in Badkhal constituency is requiired for which MCPF’s NOE
is required. After detailed discussion, the Senior Architect, MCF bein '

: : j g Nodal Officer in this case
shall take Immediate action for the issuance of NOC.

vi)  Transfer of land acquired by MCF for FMDA for installation of new tube-wells under
Ranuey well water supply for feeding water {0 Ranney well line no. 4 & 5 in Revenue Iistnte 5t
Village Nachauli and Bhupani: It was informed in the meeting that MCF acquired land for
installation of 53 tubewells in village Nachauli and Bhupani; out of which 13 sumbers of tubewell
have since been installed and handed over to FMDA and rest of the 40 tubewell have to be installed
by FMDA since ranncy wall is maintained by FMDA. After discussion, it was directed thatﬁ AMC
shall send a letter to DC Faridabad for getting the MCF’s land identified after consulting related

award and -othcr details. Xen irrigation was also directed to give details of MITC land to FMDA by
28-10-2025 for installation of remaining tube-wells. '

W Faridabad stepping towards Smart Gity
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vii)  Providing and laying of 1800 mm dia Master Sewer linc along Agra Canal from Kheri
Bridee upto STP Mirzapur: It was pointed out that the said work is pending for the last more than
3 years and sewerage of sector -18,14 & 9 is being discharge in Gurugram Canal. To this, Xen-
Kadiyan informed that there is an objection having been raised by MCF Audit. CMC dirccted Xen-
Kadiyan to immediately get the objection temoved and put up estimate for the desired work by 28"

October, 2025 by cancelling the earlier agreement related to this work. In this case, Xen- Kadiyan
shall work as Nodal Officer.

viii)  Operationalization of 80 MLD STP Mirzapur and deputing associated staff with this
STP to FMDA: After discussion, it was decided that MCF Xen- Sh. Kadiyan shall look after this
work in addition to this present duties.

ix) Payvment of pending water supply dues from MCF (Rs.276Cr. Approx. since 2021):
Since MCF has no funds for discharging the said liability, CMC directed the SE to send a reference
to the Govt. for release of funds. It was also decided that since the water/sewer charges being
recovered from the residents of MCF area are quite on lower side in comparison to such charges
being recovered by other departments such as HSVP ete., SE was directed to collect details of such

charges being recovered by other departments and send a viable proposal to the Govt. for increase of
these charges in the MCF area.

X) Construction of standalone STP of 2 MLD capacity for treatment of Domestic sewage of
Village Jharseintly, Faridabad. For this work, it was informed that an estimate Rs.7.5 crore already
stands prepared and the same has to be funded by FSCL. CMC directed Xen-] to get the estimate
examined from Chief Engineer FMDA and Xen-III who is looking after the charge of FSCL also will
take up the matter with FSCL for funding the amount to MCF.

xi)  Removal of commercial encroachment on drains/nallah from Neelam Chowk to Railway
Line along Neelam ROB both sides and removal of residential encroachment on and along AC
Nagar Nallah between Neelam Bata ROB, Faridabad. It was decided that a team comprising of
JCT, SE and concerned Xen, MCF and SE and Xen of FMDA shall immediately visit the site so as to
ascertain the extent of encroachments to be removed and shall submit 2 detailed report to this effect.

Thereafter the FMDA shall prepare design for laying sewer line along the nallah and other
infrastructure required to be laid.

xii)  Removal of encroachment from Lakkarpur drain near Charmswood village. After

discussion, it was decided that a team of officers i.e. Joint . Commissioner (T), SDB Badkhal, SE
MCEF, SE and SE HSVP shall visit the site to ascertain the extent of encroachments to be remov

the said site and thereafter shall take action for removal of the same. ACMC-I shall be the overall in-
charge of the said work. : ;

ed at

xiif)  Construction of culvert in Lakkarpur - It was decided that this culvert shall be constructed

by FMDA and if any NOC to this effect is required from MCEF, the same may be be obtained by
contacting the concerned Xen, MCF. .

Xiv)  Removal of eneroachment from Mughal Bridge to Delhi-Mumb

ﬂ‘;;"a B.uriva Nallah (SfiillfOSll Nagar Jhuggi): After discussion, it was decided that a team of
0 ieers Le. concerned Joint Commissioner, SDB Badkhal, SE, MCF, SE, HSVP shall visit the site to

zt:‘(s)cer'tam the extent of encroachment at the said site within 15 days and thereafter shall take action
rremoval of the same. ACMC-I shall be the overall in-charge of the said work.

ai Expressway on and
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<) . AaB Jing_of sewerage conneeted with drainage s stem_into seweragc networlke [t was
decided that @ joint inspection by a team of officers i.e. SE, HSVP, SE FMDA, SE MCF and Xen
[rrigation shall inspeet the sitcs of Budhia Nallah, Gaunchi drain, Schatpur Drain, Agra Canal and
Gurugram canal clc. 10 ascertain the source of sevage watcr and shall submit its suggestive report
with photographs etc. Thereafter a detailed DPR shall be made for taking corrective measures. It was
also decided that notices to the persons who have not taken sewer connections and are discharging
the dirty water in the drain should be issued within a week and necessary action against all these
persons should be taken. 1Lwas also decided that right from JE to Xen, MCF slall inspect atleast On¢
Km of their area daily to find out the sites where SeWer water is being discharge nto drains instead
of sewer line. For this purpose, SE shall sarmark area for every JE, AE and Xen. He will also devise
a proforma according 10 which the rcquircd information has to be collected.

xvi) Nou traceable manholes of 900 mm dia sewer line from Badkhal chowk through
sector _19-28 dividing road upto by—pass road, CE, FMDA informed that go0mm linc was laid
under INNURM from Mathura Road upto Scc 29 disposal. However the same appears 10 pe buricd
under Smart Road and is not traceable; due to which the Badkhal drain is carrying sewage discharge
of about 20 MLD. It was added by him 1hat the very purpose of laying the said sewer lin¢ under
AMRUT will be defeated in casc this line is not (raced and sewago connected with it. After detailed
discussions it was decided and directed that a team of officials namely Sh. Sanjeev, Xem MCEF,
Sh. Khem Chand, AE, MCF and Sh. Nawal Singh, RE FMDA shall inspect the site to locate the
sewer 1ine/manholes of this line and submit its report within one week.

wyit)  Various issucs relating 1o sewerage and Strom Water in Faridabad 15 pliserved during
M—Q A list of 111 critical sites has been placed in the meeting where
accumulation of rainy/storm water stagnates during the rainy season (copy of list of such sites 18
attached). There were detailed discussions oo this and it was decided that the concerned Xen, AE and
JE of all the three departments e MCF/FMDA/HSVP shall visit the respective sites 10 ascertain the
reasons for stagnation of rainy/ storm water at these sites and shall submita consolidated suggestive
report-along with respective action plan within 15 days. :

xvill) WMMW‘M In view of the deteriorating air quality and as per
the directions issued by the Government /NGT, Commissioner, MCF directed all concerned
departments 10 take immediate measures by challaning the defaulters 1O control and mitigate air
pollution within thelr respective jurisdictions. )

-

xix) Tag ine of offi

cers/officials of coordination departments with “311 App”

: : In order to
imely resolve the complaints reflected on “311 App ‘

» CMC directed Xen-MCE- Sh. Sanjecy 1o 1ag
all the officers/of ficials of coordination departments with 311 App immediately m;:-iizﬁu; s
directed to ensure fimely disposal of complaints,so reflected against the departrr;ems ;n Athi_s i;eppwcrc

At the end, it was conveyed by CMC that a short review i :
shall be held on 34 November, 2025. v meeting to this effect through VC€

C@isgoncr
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= Faridabad
All concerned

Faridabad stepping towards Smart City

[ oY



